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COUNCIL OF STATE.

. Tuesday, 26th Septgmber, 1922,

The Council met in the Council Chamber at Eleven of the .Clock. *
The Honourable the President was in the Chair,

MESSAGE FROM LEGISLATIVE ASSEMBLY REGARDING POLICE
(INCITEMENT "TO DISAFFECTION) BILL AND CRIMINAL
TRIBES (AMENDMENT) BILL. ’

The SECRETARY or tHE COUNCIL : Sir, a message has been
received.

The HoNourasLE THE PRESIDENT : Let it be read.

The SECRETARY oF i COUNCIL : ““ I am directed to inform you
that in accordance witk Rule 36 (1) of the Indian Legislative Rules the
amendments made by the Council of State in the Police (Incitement to
Disaffection) Bill were taken into consideration by the Legislative Assembly
at their meeting to-day, the 25th September, 1922, and that the Assembly
have agreed to the amendments.”’

““ In accordance with Rule 25 of the Indian Legislative Rules I lay
on the table a copy of the Bill further to amend the Criminal Tribes Act,
1911, which was passed by the Legislative Assembly at its meeting held
on the 25th September 1922."°

INDIAN TRANSFER OF SHIPS RESTRICTION (REPEALING) BILL.

The HoNoURARLE MiaN Sik MUITAMMAD SHAFI (Education Mem-
ber) : Sir, I beg to request that the second motion on the agenda stand-
ing in the name of my Honourable friend, Mr. Lindsay, in connection
with the Bill to remove the restrictions imposed on the transfer of ships
registered in British India, as passed by the Legislative Assembly, be
taken into consideration may be allowed to be taken first. The reasons
for which this request is made are these. In the first place, there are
iwo or three matters connected with the certificated Bill which are
still under consideration, and in the second place, my Honourable
friend, the Home Member who is very anxious to take part in the
‘debate on that Bill is just at this moment engaged elsewhere and is
unable to be present in this House. In the third place, I have no doubt
that the Hpnourable Members in this House will welcome a short delay
in_order to enable them to give further consideration to the provisions
of :this Bill. »

{

o

The Honovrase THE PRESIDENT : I am sure that the motion
made by the Leader of the House will commend itself to the acceptance
of the House. I therefore call upon the Honourable Mr. Lindsay to
move the motion standing in his name.

' ( 478 )
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[Mr. H. A. F. Lindsay.) '

The HoNouraBLE Mr. H. A. F. LINDSAY (Commerce Secretary) :
I beg to move that the Bill to remove the restrictions ifnposed on the
trapsfer of ships registered in British India, as passed by the Legislative
Assembly, be taken into comsideration. ‘

€

I ‘think some explanation is due to the House on the legislation
to repeal Act XX of 1917 which restricts the transfer of ships registered
«¥0 British¢India. That Aet, Sir, was passed under the severe condi-
tions aroUsed by the War. At that time the scarcity of tonnage was
very seriously felt. .Tonnage was in keen demand everywhere and

owners were willing to sell at the first available opportunity. Secondly, °

every ton of British shipping was urgently required for military and

other national purposes. Munitions had to be carried from the centres,

to the various theatres of the War, and in addition, wheat and other
food supplies had to be carried great distances to meet urgent require-
ments at Home and on the field. In the third place, it seemed likely
that a long time would elapse before the supply of shipping again came
up to the demand. Prices had risen very high indeed and freights had
risen in proportion. The demand for shipping all over the World was
very keenly felt indeed and was particularly felt in Britain which was
serving so many areas of military occupation. Finally, Sir, it was
felt that the temptation to avoid war service and to transfer registry
to foreign ownership was in many cases too great to be resisted. In
these circumstances legislation was passed by the British Government

prohibiting, except under certain circumstances, the transfer of -British
ships to foreign registry.

That Act was entitled the British Ships Restriction Act and was
passed in 1915. It was to apply only during the period of the war and
it thus came to an end in August 1921, the statutory date of the ter-
mination of the war. Indian legislation however followed different
lines. The Act was to remain in force until the end of the war and
for a period of three years afterwards, that is to say, the "Act would
normally have come to an end in August 1924.

Now, Sir, the inconveniences occasioned by this Act have been very
seriously felt in this country. As I have said, we did not expect the
demand for shipping to fall off as rapidly as it did. The supply very
rapidly exceeded the demand and we know how serious the slump in
shipping at present is. Therefore the owners of ships have naturally
felt serious inconvenience in having to apply to the Governor General
_in Council every time that they wish to sell their ships to foreign owners.
‘We have several instances of that. One is an instance in which the
Bombay and Persia Steam Navigation Company wished to transfer a
ship to a Japanese owner and the negotlatmns were jinevitably pro-
longed owing to the necessity of securing the prior consent of the
(Governor General in Council. Other instances might al.o be quoted,
one instance in particular, where the delay of the negotiations ‘occasioned®
a serious loss to the company selling in India. In these circumstances
T trust that the House will agree that Act XX of 1917 is now a dead
letter and ought to be removed from the Statute-book ag soon as pocsible,
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* The HoNouraBLE Mk. LALUBHAI SAMALDAS (Bombay : Non- *
Muhammadan) : I heartdly support the motion made by my Honourable
friend, Mr. tindsay. There have been occasions, Sir, when owners
of shipping companies here have been approached by foreign firmg or
foreign shipping companies either for amalgamation or for taking over
their business. If the permission of the Governor General in (ouncil
iz to be obtained for closing negotiations, the result very often is that °
the parties approaching the Indian companies do not like to delgy.
matters and break off the negotiations. Not only that, Sir® AIl thoseé®
who are connected with shipping interests, I hope my Honouradle friend,
Sir Arthur Froom will agree with me, will recognize that there is a slump
in freights. Freights are going down like anything. The prices of ships
are also going down. Now I would take a hypothetical case to show how
this fall affects negotiations, if there is delay in carrying them through.
Suppose a certain Japanese shipping company approaches one of our
Indian companies and makes certain definite offers. On buying it out
under the existing Act that offer will have to be approved of by the
Governor General in Council, before the Indian company can accept that or
enter into final negotiations. The matter having come to the Governor.
General in Council-—and we were reminded yesterday that the wheels
of Government move very very slow—it might take months and perhaps
years before the necessary sanction is obtained. During that period the
freights may have gone down still further and as a consequence, the
prices may have gone down also and the party that began the negotia-
tions will naturally try to back out. As a result the sufferers will be
the Indian companies, that is the shareholders if they are a joint stock
company, or if they are private companies the private owners of those
companies, and I think it is but fair that these companies should be
free to negotiate with foreign companies either for amalgamation or
for selling them off, without the permission of the Governor General
in Council. For these reasons, Sir, I think it is necessary that we should
not delay the repeal of the Act till the 31st August 1924 and that it
should be taken up at once and passed as proposed by my Honourable
friend, Mr. Lindsay.

The HonouraBrLE Sik ARTHUR FROOM (Bombay Chamber of
Commerce) : Sir, I do welcome this Bill to remove the restrictions
imposed on the transfer of ships registered in British India just as
much as I would welcome any other measure to remove restrictions
on trade. As the Honourable Mr. Lindsay has pointed out, during the
war it was very necessary to prevent ships registered at Home or in
British India being transferred to the flag of any other nation. It
was very necessary, as it turned out afterwards, because as we all know
Government assumed a complete control of all shipping and thereby
reaped very large sums of money which must have gone a long way
to pay for the war or to halp to pay for the war. I do not know
whether this is generally known to Honourable Members of this Council.

,Some'people *thought that during the war the shipping comparies were
standing on velvet and made very large sums. That was not so. The
shipping companies were working their ships for the British Govern-
Juent and every pound of freight, every pound of passage money, that
wgs rlceived went into the coffers of the British Government. Theres
»
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[Sir Arthur Froom.} '

fore apart from the question of shortage of shipping the British Govern-
ment reaped great benefit from having decided to preveht the transfer
of any ships registered at Home or in British India to a foreign flag.
The necessity for the restriction has of course disappeared. The amount
of shjpping all over the world unfortunately very much exceeds the
demand, as my Honourable friend who is sitting behind me (Mr. Lalubhai
f5amaldas) who is taking a very keen interest in shipping has pointed
out— ; there is a world wide slump in freights, and the present time is
one in which this Bill shoyld be introduced to remove the restrictions,
s0 that the owner of aship who wishes to sell it to another country should
be enabled to do so. Sir, 1 heart'ily welcome this Bill.

The HonoUraBLE MR. G. S. KHAPARDE (Berar : Nominated Non-
Official) : Sir, I wish to support this motion for the repeal of this Act,
first because it is in the nature of restraint of trade. My friends who
spoke before me have dwelt much on the present slump in the trade.
Put my reason is different. We were on my side at any rate and
specially on the Bombay coast a maritime people at one time and during
the early days of the Company we often gave théin battles on the sea
and one ship which exists to this day is pointed out as having been
taken from one of the captains of the Honourable the East India Com-
pany. It is kept as a trophy. Our great men were the Dulaps and
Angres. There were a number of families who were as well known
as the Drakes in England, and I look to a revival of this trade, more
cspecially as there has been g little discussion about the capacity of

the Indian lascars to navigate a ship and their behaviour in times of
storm and all that sort of thing.

I expeet our ships 1o be a littlée hroader than the English ships,—
and that gives us the advantage in fight. I expect that kind of con-
struction will now come into fashion, and it will be not as a fighting ship
but as trawlers ard carry a great deal of weight in a very short time. I
also expert that our maritime glories urder English influence will revive in
the interests of world peace, because the rore we are able to fight, the
less are people likely to be willing to fight with us, and that ensures peace.
So I heartily support this motion.

The HonouraBLE THE PRESIDENT : The question is :

‘¢ That the Bill to remove the restrictions imposed on the transfer of ships
registered in British India, as passed -bLy the Legislative Assembly, be taken into
consideration.’’ !

The motion was adopted.

The HonourasLe Mgr. H. A. F. LINDSAY (Commerce Secretary) .

I beg to move that the Bill, as passed by the Legislative Assembly, be
passed.

° «
The HonouraBrLE THE PRESIDENT : The question is: ¢« °

‘‘ That the Bill to remove the restrictions imposed on the transfer of ships
registered in British India, as passed by the Legislative Assembly, be passed.’’

The motion was adopted. ¢ ‘



iNDIAN STATES (PROTECE%IE AGAINST DISAFFECTION) -

* The HoNoUrABLE MR. J. P. THOMPSON (Officiating Political Secre- o
tary) : I move, S Slr, that the Bill to prevent the dissemination by means of
books, newspapers *and other documents of matter calculated to bring into
hatred or contempt or to excite disaffection against Prinees or Chiefs
of States in India or thg Governments or Administrations established in

such "States, be taken into consideration.
L]

Sir, the Bill before the House is the first that has ever been presented ’

to either Chamber of the Legislature wider a certificate from the Governar

General. The position whlch has arisen is not of Government.s seekmg

The Bill was placed before the Leglslatlve Assembly last Saturday, and
they refused leave to introduece it. Tt is not an‘ordinary Bill. It is a
Bill which provides something which the Governor General has told us
that his Government decided that they were bound by agreements, and
bound in honour, to provide. Surely, Sir, thpse are words of tremendous
weight. The Governor General, himself & lawyer of the highest eminence,
has told us that the Government over which he presides has come to the
conclusion that their agreements, that is to say their contracts, with the
States oblige them to do something for the other parties to those contracts,
namely, the States. They told us, too, that they feel that they are bound
in honour to this eourse. Surely, Sir, a Bill that comes before either
Chamber of the Legislature with credentials of this nature is one which
deserves the most earnest and the most serious eonsideration. And
what is the answer that the Legislative Assembly have given ? I am
willing to believe that when they gave that answer, they did not realize
all that it implied. But, taken at its face value, what does that answer
mean? They refused to allow this Bill within the precinets of their House;
they have flung it back practically in the face of the Government of India ;
they have told the Head of that Government that his ideas about the
interpretition of eontracts, his idcas on the subjeet of honour, are less
than dust in the balance. But what is more than this is that their
decision, at its face value, means that, in their view, contracts and treaties
have no meaning, that honour is a plea that they will not discuss, and
that they recognize none of the agreements which have heen concluded
by the Executive Government of this country. Surely, Sir, that brings
us to the edge of an abyss, and it is only the feeling that the Assembly
did not really realize what their action implied that makes it possible for
us to take a more optimistic view of the situation than we might other-
wise have heen able to do. But be that as it may, it must be perfectly
obvious that no Government, unless it is prepared to abdicate, could accept
that position. Two courses were open. They might either have the
Bill re-introduced here or in the Legislative Assembly. That would have
meant delay and uncertainty. The other alternative was the procedure
which has been adopied—the procedure under section 67B. The
Government of India feel that this procedure must have an appearance
at any rate pf ungraciousnesy towards this House which has so often
supported them in difficult days. But they regret that the wording of
the section Peaves them no option, and I may perhaps take this oppor-
tunity, Rir, of informing the House that after full consideration the
Government of India have decided that they are unable to accept any
. @mendments in the form of the Bill as it has been recommended by the
® Qovetnor General. The reason for this is that they fear the possibility

’ ( 417 )
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that, if they did so, awkward legal objectiohs might afterwards be
raised in Courts if the validity of the legislation was challenged.

“Now I, will just give the House a very brief description of the Bill.
I should have been glad 10 spare the:n that, but yesterday when T was
discussing the case witiz a leading Member of the other House, he informed
me—and I believe he was one of those who voted against the motion for
¢Itave to introduce the Eill --that he had not realized that under the Bill
the sanctton of the. Governer General in Council would be necessary
before any prosecution could' be laanched. The Bill provides, as Honour-
able Members arc aware, that whoever edits, prints or publishes, or is the
author of, any book, newspaper or other document which brings, or
is intended to bring into hatred or contempt, or excites or is intended to
excite disaffection towards, any P’rince or Chief of a State in India, or
the Governwent or Administration established in any such State, shall
be punishable with imprisonment which may extend to five years, or with
fine, or with both.- A sub-section of that same section 3 goes on fto
protect—in terms which are modelled on the Explanations to section 124-A
—-legitimate criticism. 'The next clause contains certain necessary provi-
sions as to the power to forfeit offending publications or to detain them in
course of transmission through the post ; and the concluding section
provides for the status of the Courts by which the offences may be tried,
and also proposes to enact that no Court shall proceed to the trial of any
such offence except on complaint made by, or under authority from, the
(Governor General in Council. ‘

That is the Bill, Sir, which the Governor General considers essential
for the interests of Dritish India. He considers that it is essential,
because he is convineed that the keeping of promises and the honouring
of pledges is one of the basic principles on which all civilized Governments
must rest.

That is the Government case in a nutshell. I have stated the case and
it is now for me to prove it. The House will expect me to prove two
points, first of all that the pledges exist, and secondly, that the Princes
are justified in appealing to those pledges and that Government are
Justified in restoring the protection which they have lost. '

New first as to the pledges. The pledges fall into three classes.
There are first of all those which are contained in the treaties and engage-
ments which have been concluded with the States ; secondly, there are
those—second in point of chronological order—which are contained in
the pronouncements which have been made by the Sovereigns of this
country ; and thirdly, there are those which are contained in the speeches
which have been made by His Excellency the Viceroy and by the spokes-
men of the Government of India on different occasions whep the question

of giving protection to the Frinces has come up. I will deal only with
the most striking of these. ¢ ¢

First as regards the treaties. There are a group of some 20‘States in
India, including some of the most important in the country, which have
treaties, many of them of very old standing, which provide that ‘* there .
shall be perpetual friendship, alliance and unity of interests betwgfm the

¢
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twd parties from generation to generation, and the friends and enemies «
of onc shall be the frienddand enemies of hoth.’’ Several of these States
have interpreted tieir obligations so as to include the duty of providing
protection for the British Government against what we may call seditious
attackg. The principle upderlying the clause which I have read is that
of reciprocity in regard to the inatters therein mentioned. If one of these «
States which.has passed an enactmnent of this nature comes to us and asks ¢
us how we have interpreted our obligations, what answer shall we give ?

M [ J

There is another important State situated not far from 396 of oyr®

provincial Capitals which has a treaty, also«f old standing, which pro-

« vides that ‘‘ the honour and rank and dignity "of the Raja shall be
estimated by the British Government in the same degree as that in which
they were estimated by the former Emperors of Hindustan.’” Suppose
a lampoon on that Prince is published at his gery doors and is circulated
broadcast among his subjects, and he asks us to mete out to the offender
the same treatment that one of the Moghul Emperors might have been
expected to mete out. What answer are we to give ¢ There is another
important group of States in Northern India which have Sanads dating
from 1860 which provide that the British Government ‘¢ will likewise
continue to uphold their honour, respeet, rank and dignity in the manner
it is done at present ’’. Phere are some small States in Central India
which have a century-old assurance that ‘‘ if ary person shall be
convicted of calumniating them, he shall be treated as he deserves.”’
If we allow calumny to revel unchecked, how could we look those Princes
in the face ¥ More than 80 ycars ago a treaty was concluded with one of
the great Princes of Rajputana. It provided that the British Government
would permit no diminution of the honour and reputation of the Maharaja
at the hands of others ‘“ and it becomes guarantee for the same.’’
Recently, a neighbouring State has been the subject of some most infamous
attacks. Suppose it had been this State which had this treaty, and
they had appealed to the provisions of their treaty ; what answer could
we give them ¢ We could not fold our hands and plead that we had
forgotten our obligations.

I now come to the second class of pledges, Royal pledges ; and first
of all T will deal with the adoption sanads of 1860 and subsequent years.
Honourable Members will recollect that the adoption sanads were given
after the mutiny in order to allay the apprehensions which had been
excited by the previous policy of the British Government. Those sanads
contain an assurance, given in the name of Her Majesty Queen Victoria,
of her desire that ‘‘ the Governments of the several Princes and Chiefs
shall be perpetuated and that the reputation and dignity of their Houses
should be continued ”’. If we allow calumny and vituperation to under-
mine that reputation and that dignity, how can we square it with the
‘erms of thet ganad ? .

L now pass on to the Royal Pronouncements which have been made

° on variods great occasions since the Government of India passed to the

Crown. The general tenor of these is no doubt familiar to mest Honour-

ahle Members, but T should like to bring to their memory, for purposes

°of this debate, the terms in which the assurances were given to the
L
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Princes. The first of these is the great ,_Proclaxﬁation of Queen Vietoria
in 1858 :

“We shall respect the rights, dignity and honoup of India’s Prinegs gs Our
own.”’ -

Each ‘6f her successors has renewed those pledges. The Coronation
meesage of }Iis Majesty King Edward VI1 fo the Princes ran as follows :

e ““ To all My Feudatories I renew tte assurance of My regard for their liberties,

of respect for their dignities and rights, of interest in their advancement and of
devotion to their welfare.’®

-

.

Our present Emperor at the Coronation Durbar of 1911 again renewed
those pledges :

¢¢ Finally, I rejoice to havd this opportunity of remewing in my own person
those assurances which have been. given by my revered predecessors for the main-

tenance of your rights and privileges and my earnest concern for your welfare, peace
and contentment.’’

The in‘roduction of the Reforms seemed to His Majesty an occasion which
called for a solemn renewal of those assurances ; and in the Royal Pro-
clamation of the 23rd December, 1919, you will find these words :

¢¢ I take the occasion again to assure the Princes of India of my determination
to maintain unimpaired their privileges, rights and dignities.’’
The Proclamation of the 8th February, 1921, is still more emphatic :

¢¢ In my former Proclamation I-repeated the assurance given on many occasions
by my Royal predecessors and myself ¢f my determination to maintain unimpaired
the privileges, rights and dignities of the Princes of India.
assured that the pledge remains inviolate and inviolable.’’

I repeat those words, ‘‘ inviolate and inviolable.”” Am I wrong in think-
ing that when His Majesty penned those words he had in mind not only his
own determination to maintain those pledges, but a firm faith that the

Legislatures which were then being created would honour those pledges
ard redeem those promises ?

The Princes may rest

I now pass on, Sir, to the announcements which have been made by
His Excellency the Viceroy and by spokesmen of the Government of India
with specific reference to the question of the protection of the Princes
against press attacks. His Excellency’s. speech at the opening of the
Tegislatures in September, 1921, contained the following passage :

‘“ If the Press Act is repealed it will become necessary to consider what form
of protection shall be given to them in substitution.’’

A year later, His Excellency stated in more definite terms, which I
have already cited, the intention of the Government of India which was
based on their obligations of honour and of contract, to introduce the
Bill which is now before the House. Going back to 1910 when the Press
Act was introduced, T find that Sir Herbert Risley used these words :

... In the first place, we have included what I may describe as the preaching of,

sedition against the Princes or Chiefs of our Native States. We have had mot a

few instances of newspapers published in British India containing seditions matter

g !:ha:e k}?d.. 'l‘l;e ‘g}oven:;nent of zndiav cannot tolerate this ; they eannot allow
elr territories to be .used as a safe asylum f hich

upon Tndinn Brinews 33 ylum from which attacks can bhe ymnched,

r
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Wiev could not Governmeqt tolerate that such attacks should be launched
upon Indian Princes ? S"mply I take it because of those pledges and
those pronouncgments to Which I bave referred, and it was in pursuance

D

of those pledges that the protection was given.

T pow come down to the speech made by the Honourable Sir Williim
Vineent on Mr. O’Donnell’s motion for the appointment of a Committee
to examine the Press Aet. Sir William Vinecent said : e

¢¢ Another purpose, for which it is used, (that is, the Press Act),—and I think"
very justifiably used,— is to prevefit the libelling and of attempts to blacMnail Indiar®
Princes. I do not know whether Members of this Assembly arg aware thap a certain
seetion of the Press sometimes does publish such artigles and we cannot prosecute any
epaper for such conduct finder the ordinary law. At the sfne time, the Government
of India and the people of India have received such loyal help from the Princes
during the War and indeed at all times in all good work—that it is our duty to do
what we can to protect them and to secure them immunity from such nefarious

practices.”’

I do not know whether the ITonourable Member- had that passage before
him when he signed the report of the Press Act Committee, but it is clearly
an announcement on the part of the Government of India of a limitation
on the action which they thought themselves then at liberty to take in
regard to the repeal of the provisions of the Press Act which provided for
the protection of the Princes. That concludes all T have to say in regard
to the pledges and the promises which have been given, and before I pass
to my next point, I should like to summarise what I venture to think I
have proved. The first point is that there are those pledges. The second
is that those pledges will cover the action which Government now propose
to take. The third point is that the protection which was given under
the Press Act of 1910 must have been given in pursuance of those pledges,
and the last point is that even when the doom of the Press Act was pro-
nounced the Government still thought that the Princes were entitled to
refain protection. ’

That brings me down to the period of the Press Act Committee’s

Report.

T will read to Honourable Meémbers the finding of that Committee:

‘¢ We understand that Lefore the Iress Act became law it was not found neces-
sary to protect Indian Princes from such attacks and we note that the Act so far as
the evidence before us shows, has only been used on three occasions for this purpose ;
we do not, in the circumstanees, think that we should be justified in recommending on
general grounds any enactment in the Penal Code or elsewhere for the purpose of
affording such protection in the absence of evidence to prove the practical necessity
for such provision of the law. Our colleague Mir Asad Ali desires to express no

opinion on this question.’”’

I want the House to note in the first place that that is not a finding that
there is no case for the protection of Princes. It is merely a finding that
no case had been made out to the satisfaction of the Committee. Their
finding is based on two statements and an inference. I shall, I think, have
litile diffieulty in showing to the House that both those statements are in-
accurate and that the inference %s unsvund. The first statement is that,
it wag never §ound necessary to protect the Indian Princes before 1910.
*That, as I have said, is inaccurate. The first Regulation which was passed
for the protection of Indian Princes was passed as long ago as 1823 when
Mr. Adam was officiating as Governor General in the short interregnum
sbetween the departure of Lord Hastings and the arrival of Lord Amherst.
[ ]
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I have a copy of that Regulation and of the riles made under it, and I
can show them to any Honourable Member who would care to see them.
TUngler the rules which were published in April 1823, observations or state-
merts touching the character, constitution, measpres or orders of friendly
Native Powers, their Ministers, or Representatives, or the characifer,
“constitution, measures or orders of the Indian Governments, impugning
the motives and designs of such authorities, or in any way tending to bring

ofiato hatre€ or contempt, or excite resistdnee to their orders, or weaken
their autkority, rendered a man liable to the confiscation of his license.
Now, that Regulation yemaited in force for 12 years until it was repealed
by Sir Charles Metcalfe in 1835. But it shows that, as far back as 90
years ago, the people who were responsible for the administration in India
felt that there was a case for affording protection to Prineces. The second
instance in which protection was given before the introduction of the
Press Act refers only to what are known as the administered areas, that
is to say, those cantonments and civil stations and so on which are situated
in Indian State territories but which are actually administered by
officials of Government. In 1891 an order was issued that no newspaper
thould be published in any such area exeept under a license from the Poli-
tical Agent. That order is still in foree in those areas. These two
instances which I have cited, show to my mind conelusively that the per-
niciousness of attacks on Pringes was not a doctrine which was discovered
for the first time in 1910. These attacks were a-recurring nuisance against
which Government had been driven more than once to take action.

The second statement which was made by.the Press Act Committee
was that so far as they knew the Act had only been nsed on three oceasions
with reference to attacks made on Princes in the press. I have gone into
the figures, Sir. We have made inquiries from Local Governments and
I find that, as a matter of fact, while the Press Act %was in force, no less
than 13 newspapers were warned for attacks of this nature, one of them
on several occasions. One press was put on the maximum security and
the security of another press was confiscated. I may claim, therefore, that
the number of occasions on which the Act was used—for, I take it that
the House will agree with me that although these warnings could not be
given under any section of the Press Act, they would never have been
given unless they had been backed by the Press Act,—therefore, the num-
ber of cases in which the Press Act has been used in connection with these
attacks on Princes is very much nearer 20 than 3. But even if the Act
had only been used in three cases I should still demur to the inference
that was drawn by the Press Act Committee that the number of occasions
on which the Act was used was the measure of its utility. The utility of
a penal enactment, I take it, is to be gauged not by the number of offences
it punishes, but by the number of offences it prevents, and T know of no
criterion which would erable me to determine the ratio between the two.
These are the arguments on which the Press Act Commifteecbased their
conclusions, and I think that the House will agree with me that they can-

not be used with any effect against the Bill which is now befbre the House.
« ®

I.ha_ve said, Sir, that those statements of the Press Act Committee
were inaccurate. I do not wish it to be understood that I am imputing
any blame to the Cémmittee. Tt was the duty of the Department, which,
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I ;epresent to place the case before the Committee, but unfortunately
we were very much rushed and some of the information which I have now
placed before the Council was not available in Simla, and consequently
the department was not in a position to place the full facts before ghe
Commyjttee. . ¢ . S
Another point that I wisk to make in regard to the Press Act or
rather the repeal of tke Press Aect is that it was brought about purely
in our own interests. We wanted to conciliate public opinion snd we fek
that we had suificient protection in other enactments for our oww purposes
but for the Princes, the protection nnder the Presg Act was all that they
had, and when the Press Act went, they were left without protection.
We gave them protection under the Press Act in payment of a debt we
owed to them and when the Press Act was withdrawn, that debt revived.

Now, Sir, I bave shown that the pledges exist. I have shown that
they cover everything that we want to do, and I have shown that since the
repeal of the Press Act those pledges are crying for redemption. All that
is necessary, I think, to complete my case now is to show that the Princes
have solid grounds for making those very pointed representations which
they have made, both individually and collectively, for the restoration
to them of the protection which was granted by the Press Act. I shall
give the House a few figures. I find that in the year ending May 1922
there were not less than 170 attacks made on Princes and their Adminis-
trations in the public press. Of these 23 were personal attacks, some
of them very gross, on the Chiefs themselves and there were very nearly
a hundred attacks on the acts of their administration. I will give the
House some examples :

The inhabitants of a well-known State in Southern India are invited
to imitate their predecessors who 200 years before ¢ packed away ’ an
oppressive Diwan whatever that euphemism may mean. A Prince is
charged with having married a foreign lady ‘‘ from among those whites,
unfit even to clean an earthen pot.”” Another paper which complains of
harassment, says that tke people will see to it that the present system of
administration is ‘* smashed to pieces within five years,’’ if things do not
improve, Again I find a warning ‘‘ to the 700 odd gilded puppets in
India to put their houses in order lest the flames of the popular movement
should gut the old and moth-eaten fabric.”” A well-known Prince is
told that his heart is as black as his skin and that his ‘‘ rotten brain ”’
cannot see that the bureaucracy think him a fool. States in India are
described as boils on the body politic of India, and a Prince who was
suspected of an intention to arrest a prominent agitator is warned that
the ‘‘ man who is not afraid to twist the lion’s tail will certainly not mind
the bark of a dog.”” One of the principal Indian rulers is given a year’s
notice that if he does not set up responsible government he will be ejected.
In another, cage a whcle pamphlet is devoted to a largely imaginary
aceount of the action taken to suppress what might have been a dangerous
rising, I cowld multiply instances but I will not weary the House and

*I think th®se that I have quoted are quite sufficient to prove that justifica-

tion exists for redeeming the pledge that has been given to the Princes.

Now, Sir. T will not anlicipate possible criticisms of this Bill. I will
leave ft to Honouvable Members to raise them, but there is one point which
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I feel that I must refer to. I believe that much of the feeling which exists
agginst this Bill is due to a conViction on the part of members of the
Legislature that there is a good deal of oppregsion and misrule in some
of the, Indian States. That feeling is a feeling which is based on hurmanity
and it is a feeling which I honour and respect. I regret that I cannot
deny the charge and I do not think that Ruling Princes themselves would

eny it. %t is true too that Governmenf cannot always intervene even
it the caBes which eome to its notice, but the question which I would put
to Honourable Membars wHo feel that difficulty about agreeing to this
legislation is this. How are you going to improve matters by refusing
to aceept this Rill ¢ "hat I cannot see. The Bill specially safeguards
anything in the way of honest and legitimate criticism and the view that
a Bill of this nature wiil stifle legitimate criticism must surely be based
on the claim that eriticism is inseparable from abuse, that you cannot
put another man right, if I may say sr, without putting yourself in the
wrong and that eriticism to be etfeciive must be seasoned with hatred and
contempt. That I believe to be an entirely wrong view. It is an argu-
ment which is nften advanced against enactments of this nature, but
I think, as the Honourable Sir William Vincent said in one of his speeches,
the existing state of the press is a complete disproof of any such
allegation.

Sir, I do not think that our case rests only on the pledges that have
been given and on the safeguards in this Bill. Surely there are other
considerations of prudence, comity and commonsense which must
appeal to memhers of this House. It seems to me that now that we have
started in this couniry on a new era it is most important that we should
do nothing at this stage to antagonise the Rulers of two-fifths of the
country. I feel that in the time before us unity and concord are the
things, the great qualities, at which we have got to aim. They are
qualities which require cultivation and I would beg this Ilouse to do
everything in its power to cultivate them. I have not, Sir, covered the

_ whole of the ground thai I might have covered and there are one or two

points which I feel very conscious of having neglected. Omne of those
points is the possible reaction from any disaffection or disorder that may
be allowed to harbour in the States beyond our borders. There is one
more, Sir, to which the Honourable Sir Wililam Vincent alluded in the
speech from which I have quoted, and that is the debt of gratitude that
we owe to the Princes for their unfailing support in the great crisis
through which the Empire has passed.

This is a subject on which nuch has been written and much has been
said. I would only add one sentence. Their troops
and our troops have trodden many a march of glory
side by side, and their dead and our deag have their rest fogether. That
is all. Nothing more. Lest we forget. (Loud applause).

The HonouraBLe THE PRESIDENT : I think the Honeurablg
Member would do well to conclude his speech by formally moving the
motion standing in his name. )

The Honourase Mr. J. P. THOMPSON : With your permission,
Sir, I move that the Bill be now taken into consideration. ‘

[4

12 xooW,
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The HonovraBLE §iB EDGAR HOLBERTON (Burma Chamber *
of Commerce) : Sy, but ¥ew words of mine are necessary to support the
case put forwdrd by the Honourable Mr. Thompson. As he has explained
to this House, he has a case which is entirely four square, and in whigh, I
feel sure, it will be impessible to find any loophole. We are exceedingly
obliged to him, I am sure, for having gone into such detail and explained ®
to us exacily why the occasion arose, and what steps were necessary to *

support the Princes. R .
- ® °

There is, however, one aspect of this question oa which I®hould Mke
to be allowed to say a few words, Sir, and thateis that the Honourable
Member who has just spoken found it necessary to fear that this House
mwight fiud in the faet of this certified Bill some appearance of ungracious-
ness. Sir, my personal view is that there is no symptom at all of ungraecious-
ness in the whole occurrence. A careful student of the reformed consti-
tution will find that a very free hand indeed has been given to the Indian
Legislature. The two Houses have very full powers, and it was practically
essential and natural that at all events in the first period of time in which
those powers were going to be exercised, some sort of a veto, some sort
of a power to remedy errors which young politicians and young political
Houses might make, there must be. My surprise, Sir, is not that His
Excellency the Governor General has found it necessary to certify this
Bill ; my surprise is that he has been so patient with us in the past and
has not used his perfectly justifiable privilege before. I could detail to
you cases where many of us have longed for the exercise of this veto.
During the course of the last Budget debate, when I myself had the honour
of putting up a proposition in this House, my personal view was that
never in the history of the country was a more suitable oceasion to be found
for the exercise of the veto ; but His Excellency the Viceroy held his hands
in the spirit of that wonderfully patient policy which he has all the time
displayed towards this Indian Legislature in its first efforts. Now,
however, we have arrived at a position where a definite and an indefensible
mistake has been made by one of the Houses. Time was not available to
adopt the remedy, which I think was in the constitution, of introducing
the Bill afresh in this House with the chance of it being passed when it
went down again to the Legislative Assembly. The obvious course was
taken, and the Bill was sent to this House as a certified Bill. Now,
gentlemen, where is the ungraciousness in that ? This House will use
its privileges absolutely to the full. It has the power to record its vote in
favour of passing or rejecting this Bill. None of that power has been taken
away from it by this recommendation. It will have the fullest opportunity
to debate it, although, for obvious reasons, which I foresaw yesterday, the
amendments have had to be disallowed. '

The HonouraBLE THE PRESIDENT : I may remind the Honourable
Member that*no amendments leave been put forward, and no amendments
havg been disallowed. :

The Honourapre Sir EDGAR HOLBERTON : I stand rebuked : I
have before me a list of amendments, and I understood the Honourable
“Mr. Thompson to say that no amendments will be ageepted by the Govern-
penf. But I stand rebuked.
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The HonNouraBLE THE PRESIDENT : That‘is a very different propo-
sition. ’
« The HonNourasLE SikR EDGAR HOLBERTON : As I have said, this
. House has the fullest discretion to express its opinion about this Bill and
. to diseuss it. If, as I feel confident, the Bill is passed unanimously, the
Viceroy will then know that even if one of his Houses has made a mistake,
(lbe other qne has realized it and has stood behind his action and given it
ity fulle support. (Applause). If, on the other hand, the worst
occurred, and this House fouad itself actually voting in a majority against
this measure, the Viceroy would still have the support of most people in o
this country,—who read the speech of the Honourable Mr. Thompson whose
case in favour of the Bill now before the House which has necessitated
His Excellency’s action, will appear to the eyes of the world beyond
dispute or doubt. Therefore, Sir, I have only one more remark to make
in giving my fullest and most cordial support to this Bill. 'This House to-
day will carry out one of the functions for which it was intended ; it is
au older and a more sober House possibly than the Assembly ; it consists
of men of proved standing and stake in the country. It may not be so
hard worked as the other House, but it certainly will always be able to
record on any question, which may be put before it, a considered view
from people with a stake and standing in the country. All I ask is that
Government will consider this ; some of us have been discouraged ; we
have thought that in some ways we have not been very well treated ; we
have had to suffer from the absence of our leading and most prominent
ministers and advisers from our Benches which has caused us the most
intense regret. We have in many ways felt that more use could have
been made of us in the past, and we have longed for more responsible and
good work to do. Sir, I hope to-day’s good work will be only a fore-
runner of many other useful services which this House may do for India.
(Applause).

The HoNouraBLE ME. V. G. KALE (Bombay : Non-Muhammadan) :
Sir, I stand to move that to the motion that the Bill be taken into
consideration the words ‘ early next year ’ be added. Sir, in spite of
the very friendly admonitions administered to us by the Homnourable
Mr. Thompson, I make bold to say that the amendment which I am
moving is intended not to defeat the purpose of the Bill before the
House, nor is it intended to call in question the fundamental -principle
involved in the Bill, but is intended to ask for time for the considera-
tion of the various features of the Bill. The Honourable Mr. Thompson
himself, in discussing the opinion of the Press Committee, observed
that that Committee drew certain inferences which he tried to show
were inaccurate, because the Department he represented had been rushed,
and consequently’ all the necessary materials could not be placed before
that Committee. May I, Sir, usc the sgme argument and s&y that we
should not like to be rushed and should have placed before us all the
materials that the Government possesses. My Honourable friend has
igdeed tried to meet the House by giving a certain amount of informa-
tion, by giving a number of illustrations to prove why the Bill is
necessary and how ,the British Government is in honour bound and
is bound by treaties and pledges to afford protection to the Indian °
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Princes and Chiefs. But Sir, in order thal we may be enabled to Jjudge «
of the merits of the var')us provisions of the Bill—the principle under-
lying the Bill bethg no longer under discussion or in doubt—in order
that we may be able to study the whole situation, a postponement is
essent.lal. Exactly what protection is needed for the Princes, in what way
that protect.ion may be extended, what are exactly the pledges which e
have been given to the Indian Rulers by treaties, whether the ihte.rpreta- ‘
ticn put upon the treaties by the British Government, in the words of the
Honourable Mr. Thompson, is®an interpretation which may %e accept®®
by us wholesale, or whether protection, if necessary, may not be®rranted®in
some other form, are many of the issues which amise in my mind. I do,
therefore, want that time should be allowed for the diseussion of all these
features of the Bill. Then Sir, T must very franklv and gratefully admit
that we have the highest respect for our Tndian Rulers and Prinees. T
speak from the hottom of my heart when T say that we, in British India,
are indebted to many of these exalted Rulers for some of the cducational
and other improvements which have taken place as a result of their
vhilanthropy and charity ; and it would be the height of ingratitude on
onr part not to give to these Rulers what is but their due. T do not, there-
fore, in any way, question the necessity of considering what sort of pro-
teetion should he given and how it should be given. T only want that
this House should be given more time and that this question should be
taken up at some more suitable later date.

I will not follow the Honourable Mr. Thompson in the various
remarks which he made concerning the attitude taken up by the other
House towards the Bill. T do not know whether the other House com-
mitted a mistake or not. I also do not know whether the Honourable
Mr. Thopmson was quite correct in stating what he—Tregarded as the con-
stitutional position. His Excellency the Governor General was certainly
entitled to use his powers, which have been given to him under the Aect,
and I do not think that there is anything extraordinary in that or that
any objection can be taken by any one to the step which has been taken
by His Excelleney. We are not therefore, in this House, going to com-
mit that mistake which is supposed to have been committed by the other
House. All T ask for by this amendment is that sufficient time should be
allowed, and I do not think that Honourable Members of this House will
regard this request as unreasonable or as being intended to hang up the
Rill or to hamper its progress. I do not want lastly, to notice what the
Honourable Mr. Thompson said with regard to the fate that the many
amendments of which notice has been given, are going to have. My
Honourable friend, Sir Edgar Holberton, carried away the impression
from what the Honourable Mr. Thompson said that all of those amend-
ments had been disallowed. That shows the frame of mind of some of
the Honourable Members, who seem to have taken fright at the cbserva-
tions made by the Honourable Mr. Thompson. But you, Sir, have already
ruled that this Bill will be considered in all its details as any other BIill ;
consequently, I want to tell my Honourable friends that there is no
objection Jfrom the opposite Benches if remarks are made and votes are
given which are not exactly in consonance with the desire of the Honour-
able Mr. Thompson.

With these words, Sir, I move my amendment.®
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The HonouraBLE THE PRESIDENT : To ‘Je mogion under diseus-
sion an amendment is moved : .
4 That the words ‘‘ early next year ’’ be added.’’

The HonourasLE Sit BENODE CHANDRA MITTER (West Bergal :

«Non-Mtthammadan) : Sir, I desire to say a few words only upon the

question of this amendment. This Bill, Sir, comes before us I may
g under eextraordinary and unique eciscumstances. The Legislative
Asgembly das thought fit to refuse permission even to introduce this
Bill. Speaking for myself, Sir, T must give ‘them the credit t'hat it
gave to that decision lhat earnest consideration which a question of
this character demands at its Lands. The Assembly has not even
thought fit to allow a discussion of this matter. I for my part, _Slr,
have always a wholesome respect for people who take a contrary view.
I therefore cannot come to the conclusion, withont further cons@era-
tion and deliberation, that it has necessarily acted hastily or foolishly.
On the other hand, Sir, I find that this Bill has been recommended to
us by the Viceroy and Governor General of India, by a person who holds
the highest and most responsible position under the Crown so far as
India is concerned. This Bill has been recommended to us by one
of England’s greatest lawyers and statesmen ; is it permissible for
us then to think that there is really not that demand or interest, so
far as India is concerned, in the passing of this Bill. I should be
sorry to come to that conclusion in a hurry. I desire just at present
to express no opinion on the merits of this Bill, but I do think that a
case has been made out that further opportunity and time should be
given to us to consider this matter very carefully. I have heard with
almost rapt attention the weighty words that fell from the Honour-
able Mr. Thompson, and the many cogent arguments that he has
placed before us. But I for my part, Sir, would like to consider them
more fully and coolly when I am no longer under the spell of his
eloquence. I wish to consider carefully whether Mr. Thompson’s inter-
pretation of the treaties are sound or not. I do not desire it to be
understood by the House that I disagree with him or that I say that
protection is not to be given to the Princes. But I am not one of

those who can come to important decisions and conclusions within five
minutes.

This Bill, T take it, has been rejected on Saturday last by a res-
ponsible body, by a body which is said to have earned for it the
reputation of sobriety and maturity of judgment. Now, from the
Government’s point of view, I should like to put it to the official
members whether it is not desirable that if we are to pass this Bill
we should do so after more mature consideration. Would not the
votes given by us after a maturer consideration carry more weight
~with the public and create more confidence in the public mind ? I ask
my Honourable friends on the other sifle of this Housé what is the

particular hurry with regard to this Bill 2 No doubt, Hig Excellency
the Governor General has said in the sentences which my Henourable -
friend has quoted, ‘“ We have decided that we are bound by agree-
ments and in honour to afford to the Princes the same measure of
protection as they previously enjoyed under the Press Act which is «
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the only protection available to them.” Speaking for myself, Sir, I
should be the last persop not to attach the greatest weight to those
sentences, and,I am sure most of us will feel that it is of the utmost
importance to all civilised Governments that treaty obligations should
be scrupulously and jealously maintained, and that mutual und®r-
standings should be respected. The Bill has been introduced in this
Council to-day. The speech of the Honourable-Mr. Thompson explaining
the reasons for its introduction will be read by the public all over the
country. The Princes will know that steps have been takgn to give
effect to that understanding which is supposed to be between ghem angd
the Government of this country. Therefore, it cannot be said that the
.Princes can reasonably come to the conclusion ‘that the Government
is tardy in the fulfilment of those pledges which we are told exist
between our Government and them. Sir, I, for myself, think that
when the Honourable Mr. Thompson’s speech is reported in the
press and the intelligentia of the country read the whole of it, consider it,
and digest it, there will not be that amount of prejudice which un-
fortunately exists against this Bill to-day. Therefore, I say it is
important from the point of view of the Government that further time
should be given for the consideration of this Bill. Sir, there is not
going to be any Select Committee over this Bill. That is all the more
reason why we should have further time to consider if any amend-
ments are necessary to check the drafting of the Bill. These are, I
submit, cogent reasons why further time should be given to us to
consider this Bill.

Sir, that is one of those Bills which, when passed, has got to be
laid on the table of both Ilouses of Parliament under section 67-B.
at least for seven days when the Houses are sitting. I am not aware
whether there is going to be any autumn Sessions of Parliament or
not. If there is not going to be any autumn Sessions at all and if
this Bill is passed by us in January—that is in our next sitting,—
then the time from which the Bill will take effect would practically
be the same whether any adjournment is allowed by this Ilouse or
not. From that point of view, no possible prejudice could accrue to
the Government ease or to the Princes. I think that Ishall be within
the bounds of truth if I say that there is no immediate pressing
necessity for this Bill, necessity of such a character that it will be
harmful to the interests of India if as a matter of fact it is passed
in January and not to-day. The Honourable Mr. Thompson in his
speech has pointed out to us that in 1823 there was a Regulation, that
the operation of that Regulation came to an end in 1835, and that after
that protection to the Princes has been confined to administered areas,
but beyond that there was no further protection to the Princes till
the passing of the Press Act of 1910, which after all was an emergency
measure. 1 do not know whether I have understood him correctly
but I believe I have. If, therefore, the Princes could have gone on
from 1823 down to 1910 the question of a delay of a fortnight or so,
because probaply that would be the utmost extent of the delay between
dhe dete wghen this Bill will come into operation if it is passed to-day
and the date when it will come into operation if it is passed in January,
cannot be of much consequence. Therefore, I appeal again, to the
.ofﬁciql.membnrs and I say that this Bill is the first instance when a
o
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certificate has been granted, when we have lé;ot to, consider a recom-
mended Bill. Sir, it is a Bill which raises questions 'of great con-
stitutional importance, and, in these circumstances, I submit that the
House will favourably receive the amendmert which my JHonoarable
friend Mr. Kale has moved.-

The HonNouraBLE MiaN S MUHAMMAD SHAFI (Member for
«PBducations and Health) : The amendmént moved by my friend, the
Honourakle Professor Kale, would, I venture to submit, have been per-
fectly justifiable had it been a Bill suddenly sprung upon Honourq,ble
Members without previous notice or without any previous warning..
Or there might have been justification for this amendment even if the
provisions of the Bill had been so complicated or so- difficult as to
require careful and prolonged corsideration on the part of Honourable
Members before they could make up their minds one way or the other
upon the Bill. What are the facts ? In 1910 an Act is placed upon
our Statute-book which gives a measure of protection to our Ruling
Chiefs against attempts to create disaffection against them. That Act
remains in full force for 12 years. After the expiry of this period of
12 years, a step in the direction of constitutional reform is taken in
this country which places India’s feet on the path of responsible
government. The Indian Legislature, or rather mnon-official Indian
opinion, feels that in the new state of things the retention of the Act
of 1910 upon our Statute-book is inconsistent with the spirit of the
Chelmsford-Montagu Reforms. In consequence the Indian Legislature
recommended the appointment of a committee to consider the question
of repeal or modification of our press laws. That Committee reported
that the Indian Press Act of 1910 should be repealed. The Government,
sympathising fully with the feeling which led this Committee to recom-
mend the repeal of the Press Act, introduced a repealing Act with
which we are all familiar. But it should be remembered that the new
era, the first step towards responsible government to which I have
already alluded was introduced not in any Indian State but in British
India, and in consequence the feeling among the non-official Indian
circles that the retention of the Press Act of 1910 was inconsistent with
the spirit of the Reform Scheme could have no application whatever
to territories governed by the Indian Princes, for these Ruling Chiefs
have taken no steps to introduce within their own territories any
reforms on the lines of the Chelmsford-Montagu Reform Scheme.

In consequence there would be no justification, in so far as Indian
States are concerned, for the existence of the feeling appreciated by
the Government of Imdia which led to the repeal of the Indian Press
Act of 1910. Now, as was pointed out by the Honourable Mr. Thompson,
the repeal of that Act led to this—that while section 124-A. of the
Indian Penal Cogle and certain provisions in the Crimjnal Procedure
Code still made it possible for the British Government to take action
against any DnEeWSpaper or even against any public peaker, who
attempted to spread disaffection against the British Govetnment in*®
British India, the Ruling Chiefs were left entirely unprotected against
any such attempt by reason of the repeal of the Indian Press Act. In

consequence it became necessary for the Government of India by
v £ v
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reason of the obligationa based upon agreements as well as obligations
of honour, to® undertake this measure in order to extend protection
to the Ruling Chiefs. The fact that the Government of India con-
templated such an enactmpent was well-known in Indian political circles.
It has been discussed during the deliberations of that Committee. «
Subsequently the Chamber of Princes passed a Resolution demanding
from the Government of India, in view of the facts placed before this
House, the protection which they require. That fact was Well-knows,e
it was an open secret. Again or. the opening day of the Ieegislative
Session this year on the 5th of this month, *His Excellency the Viceroy
«in his opening address gave notice practically of the measure which
has ultimately been introduced in this House to-day. In those cir-
cumstances, can any one say that this measure has been sprung upon
Honourable Members ¥ Has any Honourable Member any justifica-
tion for saying that this measure has been sprung on him and there-
fore it is necessary for Honourable Members to take time in order
to weigh the pros and cons of the proposed enactment. )

The HoNoURABLE MR. V. G. KALE : Yes.
The HoNoUrRABLE Mian SIR MUHAMMAD SHAFI : I submit ¢ No.’

The HoNoURABLE MR. V. G. KALE : The Bill has been in our hands
for two days.

The. HoNourRABLE MiaN Sir MUHAMMAD SHAFI: Two days
certainly. The Honourable Professor Kale interrupts me by saying
that the Bill has been in the hands of Honourable Members for 2 days.
I know the Honourable Professor Kale and his experience of legisla-
tion. I know his keen and far reaching intellect. I am sure that
two days are more than sufficient for him at any rate to make up his
mind with reference to a Bill the essence of which really consists of
only one clause, clause 3. In fact the remaining clauses refer to other
matters which are . more or less of secondary importance, so far as
the actual object is concerned. The whole object of the Bill is embodied
in clause 3, and if I may venture to say so the enactment which is
embodied in that clause is one that does not require, cannot require
more than even a day’s deliberation, not to speak of three days, and
that for the simple reason that the first portion of that clause merely
reproduces, as was pointed out by the Honourable Mr. Thompson, a
portion of section 124 A of the Indian Penal Code, an enactment
which has been on the Statute-book for many years and has been the
subject-matter of judgments of various High Courts, and in conse-
quence it really does not require such a prolonged deliberation or
consideration as the Honourable Professor Kale would have us believe
it does. Iewopld like to invitg the attention of Honourable Members
to the provisdfto that clause, clause 3. Ionourable Members will see
that $he pro%¥iso to this clause carefully protects honest criticism of
*the actio® of individual Ruling Chiefs or of acts of their administra-
tion from any prosecution whatever under this Aet, so that the scope
of this proposed enactment is really very much, limited, far more
*limited than are the provisions of section 124-A. of the Indian Pemal
C@e,' It will be remembered that under section 124 A of the Indian
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Penal Code attempts at creating disaffection whether verbal or written
ace made penal, while in the present enactment there is no Inter-
ference with the right of public speech in afly manner or In amy kl_nd
whatever, but all that is made penal is attempt to create.dlsaffectlon
by written documents, books, pamphlets and so on. It is therefore
clear that in its scope the present enagtment is far more limited than
“the enactment embodied in the Indian Penal Code. And further no
Prosecution under” the proposed Act can be launched without the pre-
vious sanction, not’ of the Local Government, not of the Distric%
Magistrate, not even of the Agent to the Governor General, but o
the Governor General in Council, so that it is obvious that no one
need be afraid of a groundless prosecution in cases that come under
this Act, for in the first instance the scope of the Act is limited, and
in the next place no prosecution can be instituted without the sanction
of the Governor General in Council. It seems to me that in those
circumstances the nervousness that seems to exist in certain quarters
with regard to the proposed enactment is absolutely unjustified. It
seems to me that this House which has already acquired a reputation
for sobriety of judgment need have no hesitation whatsoever in
agreeing to place this measure on the Statute-book of this country. Sir,
in view of the extraordinary circumstances mentioned in this Council
yesterday, under which the motion before us has now been made, I have
had my most anxious consideration paid to the matter

The HonouraBrz SArpAR JOGENDRA SINGH : Is the Honourable
Meinber speaking on the amendment or on the Bill ?

The HoNourasLr THE PRESIDENT : Both the amendment and the
prineipal motion ar: under discussion.

The HoNouraBLE Rajan VASUDEVA Rasan or KoLLENGODE
(Madras : Non-official Nominated) : And I have unhesitatingly come
to the conclusion, that it is the paramount duty of this Council to support
the motion before us. I may express my regret that owing to certain
causes, of which we are all aware, the Governor General had been forced
to adopt the only course left to him of certifying that the Bill was
essentidl in the interests of British India and of recommending that it
be passed. .

‘In dealing with the nceessity for this Bill, I may mention to this
Council, that I know personally scvera! of the Indian Native States and
their affairs somewhst closely, and that, from my knowledge of those
States and the scurrilous criticisms and seditious attacks that are some-
times published against them by a few unprincipled Newspapers, I

*’think there exists a real necessity for a Bill of the kind ¢hat is proposed.

: Most of the Members in this Counci!, and especially” the European
Members of it, read only the English Newspapers and not“the variou$
vernacular ones, which in some rare cases appear as if specially started
with the deliberatq intention of maliciously attacking the Indian Rulers
anq their administration. I am however happy to think that sudh News:
papers are very few in number, but at the same time it has to be agdmitted
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that they do exist in tl‘s country. Those that come under this category
are couducted by’ penniless upstarts whosg object is simply black-mailing
and they make attacks calculated to Lri mg the Rulers and their admmls
trdt;On into hatred angd contempt. It is probably because that ma.ny
of the Members do not read vernacular papers of the kind that I have
deseribed or that they do not take interest in matters affecting Native
. States which do not concern them, that they have not felt the necessity
for a Bill of this kind. But I may assure the Members thatel have often
pitied the lot of the Indian Rulers who are unjustly attacke@ by British
subjects in papers conducted in British Ihdia., If, in the past, Native
.Rulers have not freely taken action in the matter, it is due to their for-
bearance and magnanimity and not to the absence of the evil. It may be
argucd that the Native States are in a position to prevent the circulation
of outside papers in their States, but this will not give adequate relief.
Many of the Native State subjects are also British subjects and have great
many relations in British lndia, and if such papers are circulated in
‘British India, the dissemination of thc mischievous matter in the Native
State can be easily achieved.

No honest and fair eriticism of any action taken by Ruling Princes is
touched by the Bill proposed to be introduced and it is only such litera-
ture as is intended to excite hatred, contempt or disaffection that will
come under the purview of this Bill. We Lave seen in Malabar the conse-
quences of incitement and if anything similar happens in Native States
as a result of excitement or disafiection, one can easily imagine that it
is much more difficult to put it down there than in British India, as they
have much less resources and military behind them. Further, the person
and position of an Indian Ruling Chief are held by tradition in the
highest esteem in their States, and 1 think it is the duty of Government
to sec that the British subjects, over whom the Native States have no
jurisdiction, are not allowed to attack the Rulers maliciously or to do
anything tending to excite hatred and disaffection towards them. It is
only during the last few years that special measures had to be taken to
preveut the dissemination of hatred and disaffection among the masses in
this country, as those evils did not exist before, and since the year 1910

.the Ruling Princes had enjoyed the protection of the special Press Acts
along with our .Government, but siuce those Acts have been repealed
_recently, the Ruling Chiefs are now placed in a position much worse than
ever before, while the British-Government have at least the protection of
section 124-A of the Indian Penal Code ; as pointed out by the Honourable
Sir Muhammad Shafi, the Native States kave not I believe even :that
protection. 1f therc¢ has been necessity in the past for special protection,
for which 1 have no doubt, 1 am equally certain that the.neeessity.-for
protection of the Ruling Chiefs in the future is all the more. There is a
wave of tnrest in the country owing to the desire of the people to rule
_themselves and much of the power which remained hitherto ir the hands
-of the Rul’ers in British India has been transferred to those. of the
_people, either as a result of these agitations or as a concession by the
Rulers themselves. With this example before them in British India and
with the avpearance of a new clais of dangerous a.gxtators called the
Non®co-ojjerators, it can be easily discer ned that in future strenuous
attgmpts will be made, and are probably being made, to change the fgrm‘
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of administrations in Native States also by adopting undesitable methods.
'I‘hue is nothing gcurprising therefore that the Indian Rulers should
entértain some legitimate fear reg.u‘dmg the spread of disaffection by the
numerous agitators around them in Dritish India. If due and timely
protection is not given to the Indian Rulers by the paramount power
against the activities of these unconsiitutional agitators, it may have dis-
aftrous effécts and the Rulers will have every reason for resentment.
Further, the Governrment will be rightly accused of not discharging their
duties to the Indian Rulers ivho have, it will be admitted, been staunch
adherents of the British Raj, and helped them in all ways and at all
cvitical times in the past. It would be most imprudent and unstatesman-
like to create an impression that the (Government are not sufficiently pro-
tecting their interests. .As far as I can see there is nothing extraordinary
in the Bill and the greatest possible safe-guard that can possibly be
placed has been provided in it. No action can be taken by anyone except
on the complaint and under the authority of the Governor General in
Council, and if a Ruler has made out a case to the satisfaction of the
Governor General in Couneil, it is astonishing to be told, that the Law
should still not be put in motion. "T'he Governor General’s Council con-
taing the hest legal talent and eapericneed administrators and the Governor
General himself is undoubtedly a distinguished statesman of great abilities,
and if we arc not to trust even this body, I really do not know which
authority it is we aré going to trust in this country. In my own opinion
it would have been quite c¢ncugh it a case had been made out to the
satisfaction of a British Resident for setting the Law in motion, but
" extraordinary precaution has been tuken that the Governor General in
Council alone should deal with the matier evidently to satisfy the in-
sutiable. 1f, in spite of all thesc safe-guards, we, in this Counecil, should
fail to strencthen the hands of Goveinment to fulfil their obligations to
the Indian States, I think we would be guilty of great injustice both to
the Native Statas and to our Government. Sentlments and temporary
popularity should not at all weigh with us, and I trust that this Council
will fully rise to the occasion and show their keen sense of responsibility
and sound judgment in this matter. DBefore I close, I should like to say
one word more. I think the sineere thanks of the Native States of India
and of ihose who wish to see them preserved intact are due to His Exeel-
léney the Governor General for his firm and statesmanlike action in regard
to this Bill, which may probably be regarded in some quarters as only a
half-hearted measure. Ior it iy always not an easy matter for those who
are in Cape Comcrin to convince those authorities in the Himalayas of
the need for immediate action. I usc the word Cape Comorin only to
show the distance without meaning any particular State. I may also add,
Sir, that in supporting this Bill, 1 have rbsolutely no pergonal interests.
A ho‘d no brief for any Native btate nor ani I a subject of any one of them.
It is merely as one of the many who would like to see the Endian States
preserved in their Kastern gld‘rv, happiriess and contentment tha% I speak.
Lastly, I should like to congratulate the Honourable Mr. Thompson

on the lueid and fogecible pr esentation of the case and I hope he has

been able to convince the House of the necessity of the legxbl'atlop
* proposed, as he has convinced me.

P
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* With regard to the @mendment propesed by Mr. Kale, Sir, I must °®
say that 1 strongl;' oppnfe it. The Bill is more in the nature of a pre-
ventive wmeasifre against the spread of an evil into the Native States.
If any delay is allowed preventive measures may be found useless and
more (drastic curative measures may have to be taken after a great deal
of mischief nas been done, which will be more difficult. The very fact .
that the Governor General has certified as to the necessity of the Bill
so quickly must show that therg is urgeney in the legislation. .Any delgy
will therefore be undesirable. With these words I strongly gppose thg’
amendment but support the motion before ps. = °

L[]

The HoNoURABLE SArpAR JOGENDRA SINGH (Punjab : Sikh) :
Sir, I must begin by assuring the Government that no Member of this
HHouse or the other ever thinks of going back on any pledges given
by His Excellency the Vieceroy or any Member of the Government.
Pledges in India have been always respected, whether verbal or written,
and I am sure they will be respected in future. Now coming to the
question of this Bill, Sir, and the way in which it has been presented
to this House I cannot approve of the procedure. I always take it
that we are members of the same team. Some of us are playing forward,
soine are playing as backs, but with one object only,—that India shounld be
better governed ; and if at moments we criticize the Government, we
criticize with one objeet only—that Government may he stimulated to
right and helpful action. Here, Sir, T respectfully submit that the rules
of the game have not been observed in presenting this certified Bill
to the House. I submit, Sir, wkether it would not have been right,
as pointed out yesterday by our President, in whose hands the dignity
of this House is altogether safe, to bring in an ordinary Bill in the
ordinary course of things which we could have sent to the other House
after passing it. The rules of the zame would have been observed. I
am not enamoured of the veto, as my Honourable friend Sir Edgar
Holberton is. I think..."......:

The HonovraBLE THE PRESIDENT : Would the Honourable Mem-
ber mind raising his voice. I cannot hear a word.

The HonNoUrABLE SArRpAR JOGENDRA SINGH : Very well, Sir.
I said that I am not so much enamoured, as Sir Edgar Holberton seems
to be, of the veto ; that T wish to emphasize that the rules of the game
should be always observed and that no Bill should be rushed, certified or
otherwise, so that the whole team may play the game together, according
to the rules which have been laid down. I will say nothing more regard-
ing the presentation of this Bill. But I say, Sir, that it would be wise
to postpone the consideration of the Bill to the next Session. The Henour-
able Mr. Thompson dwelt a good deal on the pledges and treaties made
between the paramount power and the protected~ States. His
knowledge of Persian and Indian History, so far as 1 know,
is unrivalled in this House ; and there can be no greater autho-
rity in this H8use on this poinf. How the Moghul Emperors would have
dealt in oldep days with questions such as arise to-day is another matter.
What T would like to ask the Honourable Mr. Thompson is, have any of
the Chiefs asked for this Bill ¢ One of the very important Princes told
me that he did not need any Bill of the kind to protcet him. I do not
know}f any of the Chiefs have approached the Governmént of India and
- >
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asked for such protection as the Government oﬂ India is to-day offering
to them. If not, T do not think there is any case for.' hunrying thg Bill
through at the last moment of this Session. Then, Sir, T w9u1d like to
ask the Honourable Mr. Thompson, whether he was not putting too far-
fetched a construction on the words which he quoted from the treaties.
Was it"ever considered, at the time when these treaties were made, that
there would be such a thing as a Press Act ? I know that the words as
afiployed cun bear no such meaning :—‘¢ the friends and enemies of one
shall be the friends and enemies of both.”’ But is a critic a friend or an
eremy ? And if in Brjtish India the paramount power can be eriticised
for certain of its actions, is it not necessary that in the States also there o
should be full and free scope for an expression of free opinion ¢ We are
bound by our treaties to respect the Chiefs and to keep them in power and
position ; but we are at the same time compelled to recognize our duty to
the people who live in those States, and that duty, so far as we are concern-
o, has always been recognized by the Government of India, much more
strongly than is allowed by the treaties. T would ask the Honourable
Mr. Thompson who has quoted from some of the newspapers, whether he
would eare to lift the veil and reveal some of the facts which are in the
faithful custody of his confidential files. That would make an interesting
revelation indeed and might enable him to secure more support than he has
done by quoting extracts from the press. The Honourable Sir Muham-
mad Shafi in his speech pointed out that a section in the Penal Code—
124. A)—T think it was good enough to give all the protection that was
required in Tndia. Then why do we need another law to afford adequate
protection to Indian States ? That is another point to be considered.
Then we have the report of the Press Committee and the Press Committee
clearly said that there was no need for any special legislation of this kind.
T want to ask the Honourable Mr. Thompson whether he is justified in
putting the construction he has put on the treaties, whether he is justified
in enacting a Press Act for the Indian States, which was never contemplat-
ed when these treaties were made ? Is he justified in committing his
Government and in saying that the Government is in honour bound by
those treaties to pass a Press Aet ? Ts it a fact ? If it is not a fact, is
he not earrying the interpretation too far and putting a construction on
the trcaties which they were never meant to have * TUnder these cir-
cumstances, Sir, T strongly support the amendment that the consideration
of the Bill be postponed to the next Session, when there will be time for
us to consider what the Ruling Princes themselves require and whether
they have made any demand for this protection. If they make no demand,
the case falls through. Tf they make a demand, there will certainly be
a ground for further consideration. At the same time, Sir, T would per-
sonally support the Bill if it is a question of honouring the pledges given
by the Viceroy™ T would only point out that the people of, the protected
State« need protection. since the protection which the Moghul Emperors
gave is not now available. Tn its absence ye require something ‘more clear
in order to control some of the activities of the States.

Q
The HonovraBLE SiR ARTHUR FROOM (Bombay Chambex of {om-
meree) : Sir, T must at onee admit that the eloguence of the Honourable
Sir Mubammad Shafi left me quite unmoved as to the question of this
Housc having had the Bill which we are now discussing a suﬂieientlg long ,
® [

«
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time in our hands, or perhaps I should express it, as long a time as we °
might have had it, From their own showing Government have had this
measure in their mind for some very considerable time and I cannot help
thinking it is a great pity that they did not introduce this Bill earlies in
the Sgssion. No doubt the Honourable Mr. Thompson had this in mind
when he went into such detail and explained to us so fully the geasons @
for, and the object of, this Bill. Without delaying this Counecil with a *
long speech, I wish to say that the Honourable Mr. Thompson convinced
me most thoroughly of the necessity for this measure, and T hdpe that the
other Honourable Members of this House were also convinced® There®is
no getting round the extracts which ° the » Honourable Member
sread from papers,—raost abominable atizecks on the Ruling Princes
of this country. Now, Sir, having beern thoroughly convinced
by the Honourable Mr. Thompson of the necessity for this Bill,
and recognizing that we can all make mistakes—and T think that Govern-
ment did make a mistake in not introducing it earlier—I am strongly
against its postponement and am in favour of its being taken into con-
sideration in this Council to-day. I see no object in postponing it. I
think Honourable Members must have been convinced of the reasons for
this Bill. The Honourable Mr. Thompson informed us that the honour
of the Government of India was at stake. Are we, the -Members of this
Council, not going to support the Government of India when it comes to a
point of honour ¢ I think we are.

I have stated, Sir, that I think this measure should have been in our
hands a longer time. At the same time, I hope we
are so convinced of the necessity for the Bill that
on this occasion we can waive any objection we might otherwise have to
make. I support the considerationr most heartily and oppose this amend-
ment for procrastination which we all dislike.

The HonoUraBLE Sir WILLIAM VINCENT (Home Member) : Sir,
I should like to say at the outset that I do not take the same view as the
Honourable Mr. Thompson tool: of the action of the Legislative Assembly
in respect to this Bill. I do not bzalieve and I have every authority for
what T am saying, thot they ever intended in any way to flout His
Excellency. T do not think that the smggestion that the honour of the
Government of India or the honour of the Viceroy has not weighed with
them as dust in the balance is correct. I believe ........

The HoNourABLE MR. J. P. THOMPSON : May I rise to a personal
explanation, Sir ¢

1 p.M.

-

- The HonNouraBLE THE PRESIDENT : If the Honourable Member
gives way.

The H(.)Nz,‘URABI.«E Mgr. J. I'. THOMPSON : I think the Honourable
Sir William Vifieent is really exPlaining that he is in full agreement with
the view I have expressed. ’ p

. Ld

The HoxorvraBLE Stk WILLIAM VINCENT : I believe that the
Assembly acted unwisely in rejecting the motion for introduction, and
I believe that that feeling is shared by many here. But I feel with
.Mn. K#&le that it is neither fair to them to criticise them in the manner

a n
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adopted, nor do I think it will do this House or tﬂe Government any good.
I cannot believe that remarks made here in antagonism {0 tife other House
can,produce good results, I agree that we have been forced by the
action of the Assembly into a very unfortunate position. If it had,been
. possiblg to re-introduce the Bill in the other House, if it had been possible
to introduce it here without a certificate and get it passed and then take
it to the other House in this Session, that course would obviously have
d&en prefefable, but those whe read the ‘rules will see that without a
ceMificate it would xot have been possible to enact this Bill for another
year at least, and we «hould have been uncertain as to whether that
would be possible even then because of the approaching elections. Under
the Rules you cannot Lring a motion of substantially the same nature
before a House twice in the same Session, and this rule would, in our
interpretation of it, have prohibited us from taking this Bill back to the
Legislative Assembly at any rate till next September, unless the Assembly
had been prorogued. So, as we wanted to get this Bill passed, it was
essential that it should be certified at the earliest opportunity. I am
very anxious that this Council should not think however for one moment
that this certification is due to any doubt as to their readiness to assist
the Government. It was due tc nothing of the kind. If the Bill had not
been certified, it would not have been possible to secure its enactment
in reasonable time. I was myself confident and am confident-that this
Council will acecept this measure as a just and reasonable one. There
has never been any suspicion whatever as to the attitude of this Counecil,
and it is unforiunate, therefore, that the forn of the statute should have
made it necessary for the Governor General to certify the Bill in order to
secure its enactment, as this course might, in the absence of explanation,
tend to create the impression that some slur was cast on this Council
where none was at all intended. It was in fact obligatory on His Excel-
lency to take this course in order to get the Bill through with reasonable
expedition. We should have been very glad indeed if it had been
possible by any means to avoid certification—even up to yesterday I was
struggling to avcid this method of legislation. Unfortunately, we could
find no way out of the difficulty. Another point was mentioned by the
Honourable the Mover and I think, put a little bluntly or plainly, when
he said, that the Government of India will accept no amendments.

Now, I want to explain that and to put it, if I may, a little more ....

The HoNourasLE MR. J. P. THOMPSON : May T rise again to a
personal explanation, Sir? The Honourable Member has misunder-
stood what I said. What I said was that the Government felt that
they could not accept any amendments, not that they would not.

The HonotrABLE SiR WILLIAM VINCENT : I am sorry if I have
in any way misrepresented Mr. Thompsen. I thought I,was repeating
the very words, but I want to explain that in my experience of this Couneil
and the Assembly, T have always found that statements %f that.kind
put very forcibly sometimes -create misapprehension and ntagonise *
instead of winning Members over, and I want to explain why it is that
the Government cannot accept these amendments. It is very simple.
We &re in some doubt as to whether if we accept any such amendments ¢
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th:e validity of the certijecate may not be called in question. There are °
some of these amepdmen®s which I will deal with later, which seem to me
of a more or fess reasonable character and which I would have liked to
examine with greater care and in greater detail. But I think any one
who examines the Statuse and considers the facts will see that it would
be very unwise for us to pass a penal enactment on the validity of, which @
any shadow of doubt can rest, particularly in a matter of this kind, and ‘
I am sure I'shall have tae support of ‘every legal Member of this Coungil
in this view. I will deal with the amendments in detail as they com®
up later and I shall be very glad to have an opp®rtunity of doing so.
As to the main principles of this Bill our obligd#tions in regard to this

' matter are based as Mr. Thompson said, firstly on treaties and on obliga-

tions of honour. He has said that we have pndertaken to give these
Princes the same protestion that was given them in the Moghul days.
In this connection my Honourable friend, Sardar Jogendra Singh has
suggested that there was no thought of a Press Act then. Well, there is
no idea of the old Press Act in this Bill, no suggestion of it. The Bill
penalizes the publication of seditious attacks on Indian States
and it is a law that obtains in every civilised country. I dare say it
prevailed in the days of the Moghuls in a more drastic form. I imagine
that those who were tempted to libel ruling monarchs during the days
of the Moghuls met with very short shrift. (The Honourable Sardar
Jogendra Singh : ‘‘ That is what I meant.””’) We on the other hand
propose a fair trial for men who have committed the offence ; evidence
will be recordied befora Magistrates according 'to the law of British
India, and each case will be full inquired into before any man is
convicted ; that I think is a pericetly fair position. The accused persou
will also have the right of appeal as is remarked by my Honourable
Colleague.

The-second reason for this Bill is this. Here I want to go back and
discuss the Report of the Press Act Committee to which such frequent
reference has Yeen made in ihis Council. It is only reasonable that
I should support that Report because 1 was one of the signatories,
indeed I took an active part in the work of that Committee. I am told
in the first place that the statement of the Committee that there was no
law protecting the Ind.an Princes from attacks in the press prior to 1910
is inacecurate. I had little thought that any one would have referred to
the old Press Regulation of 1823 to refute the statement that we made.
The Press Regulation of 1823 itself contained no reference to Indian
Princes at all, though they were protected by rules made under that
Regulation. '

If Honourable Members have ever studied those rules, they will see
that there is much in them besides the protection to Indian Prirces and
even such a stalwart conservative as my Ilonourable friend would
scarcely vinture to defend those rules now in this or in any other Couneil,
If any one g‘ere has read the petition of Raja Ram Mohan Roy which
he took fo the Privy Council against those rules, he will remember the
great protest put forward against these rules unsuccessfully it is true,
but I venture to say that if he was unsuccessful, he had not the worst of
the argument ; and I cannot regard the Regulation®of 1823, which was in
{act Yepealed in 1835, as affording any support for the proposition thay,
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legislation of the presént kind was needed atc¢the tipne the Committee

reported. Well, Sir, tic Press Committee was attacked on‘other grounds

becpuse it was stated in tne report that only thTee instances of attacks
on Indian Princes were brought to their notice. That is a fact and

. what was the reason for that ? Whose fault was that ¥ Was it our

fault ¥ Was it the duty of the Committee to hunt round for a justifica-
tion for the protection of Indihn Pripeces. Was it the non-official
ember’s Business or was it the Home Member’s business to spend their
timie delving into oid records for the purpose ? The committee gave
ample opportunity for ‘the production of evidence, but in my judgment
adequate evidence was not produced and up to that time the necessity for
this Bill was not proved. , There is nothing more than that in the report.
I defy any one to read mto the Report anything more. We had no
material brought before us to show that at that time it was necessary to
protect the Princes and 1 will not resile from any single word that I put
down in that Report. I maintain that adequate evidence was not
produced before us an:: that we were correct in the attitude we took up
on the material before us. Since then there has been a change. I am
satisfied from the numerous instances that have been read out that these
Princes have been shamelessly defamed in the Press. I have mever seen
anything like »ome of the articles. They excel indeed anything that the
press says about me. There is, Sir, great force in the arguments put
forward by Sir Arthur Froom that the Council has had very little time to
consider this question. I regret it. 1 admit that his is* a reasonable
complaint. On the othes hand the Council and the public were clearly told
this legislation wasnecessary, they were well aware that this Bill wasgoing
to be introduced. Copies of the Bill have been in the hands of members
of the other Chamber for some time and there has been constant reference
to it in the public press. After all, Sir, the Bill is not a very long one ; it
consists of five clauses only anc it would not be a difficult thing for any
one to master it completely or even to learn it by heart in a couple of days.
It has been explained that it merely repeats, mutatis mutandis, the
language of section 124-A. Sir, the Honourable Sardar Jogendra Singh
asked me whether there has been any demand from the Princes for this
legislation. I am happy to be able to assure him,—and I trust that this

assurance will earry his vote, that there has been a unanimous demand
from all the Princes for this legislation.

The HoNoURABLE SARDAR JOGENDRA SINGH : Not in the Chiefs’
Conference.

The HonNouraBLE SR WILLIAM VINCENT : I am expressing the
views of the Princes as put forth as a result of the Chiefs’ Conference.
I think the Wonourable Member is mistaken about this. He must be
thinking of something ¢lse. The matter was brought before the Chamber

of Princes in Wovember last and the follgwing Resolution,was passed in
that House without division :

‘“ That in view of the contemplated repeal of the Press Act ot 1910, section
4 (1) (c) of which provides for the safeguarding of the Ruling Princes and Chiefs
against attempts by the Press in British India to bring into hatred or contempt or
to excite disaffection towards any Ruling Prince or Chief, this Narendra Mandal
(I suppose it means ther Chamber of Princes) is strongly of the opinion in view of ,
the firmly established relations of alliance and friendship and of the identity”of ip-
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ter;sts between the Imperial Government and the Princes of India, that His Excellency «
the Viceroy be moved to very kindly and favourably consider the urgent necessity
of providing andj adopting mehsures to safeguard and secure the Princes and Chiefs,
their States and their Governments, against any such insidious or dangeréus attempts.’’
The HoNOURABLE SARDAR JOGENDRA SINGH : Then I withdeaw
my rémarks. *
The HoNouRrABLE Sik WILLIAM VINCENT : In a way I am glad ; in “
a way I am sorry, for I could have added a few more comments on this
statement. Then, Sir, we have been asked why we should not delay
this legislation. We are as unwilling as any one glse to fowce legisla-
tion in this way on the Council, but there‘®are rgasons for that. Look
eat the action which has been taken in the Legislative Assembly. I
believe that was due largely to error, oversight or lack of wisdom.
But what is the present position. His Excellency’s solemn declaration
which was read out to you by Mr. Thompson has been disregarded and
the Princes undoubtedly feel that their interests and their authority
have suffered seriously. Is that a position in which either the Govern-
ment or this Council can let matters rest ? I submit not. I know
there are men here who differ from me on this point. Again His
Excellency has certified that the passage of this Bill is essential for
the interests of British India. Therefore in His Excellency’s judgment,
the passage or the enactment of this measure is essential without delay
and after all what is being done ? We are only restoring to the Princes
the protection which was given them by the Act of 1910 in a safer and,
if T may say so, in a better form. Those who offend against this law
will not be liable to summary action at the hands of the executive.
They will be tried before a Court of law or a Magistrate and the accused
will, I suppose, ultimately have a right of going up to the High Court.
Surely that is a reasonable safeguard against any injustice. Further,
there is the great safeguard of the previous sanction of the Governor
ieneral in Council. Sir, would it be fair to leave the Princes indefinitely
without this protection in view of the instances which have been cited
by Mr. Thompson and in view of the proved necessity for this measure ¢
If it was a long and complicated measure, then I might agree with Sir
Benode Mitter, whose views carry great weight, but it is after all a very
short Bill for him to consider in this time. It is a Bill which we con-
sider necessary to fulfil our obligations,—our honour and Treaty obliga-
tions. It is a Bill which the Princes demand for their own protection.
It has been proved to be necessary for the safeguarding of their legitimate
interests, and I hope that this Council will accept it even with the
short notice that they have had. It is no good denying that they have
had very short notice ; I regret it very much ; but I hope they will
take up the same attitude as the Honoarable Sir Arthur Froom and
accept the Bill before them. Sir, if anyone needs a recent instance of
the danger that has arisen from the evil which the Bill seeks to prevent,
let him cohsider what happened a few months ago—the rising among
the Bhils in Mewar, incited, I am afraid, largely by agitators in British
« India. What has been the result of allowing this to go on ? The result
has been a loss of the lives of many ignorant, misguided people ; are
we to risk further loss of lives, while we in this Chamber, delay legisla-
o tion ¢ Is it right that we should hesitate to afford Peasonable protection
tq thebe unfortunate people, and to afford it to those Princes who have .

*
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done us such grat service in the past, is it right that we, should refpse,
or delay to grant them the protection to which they are éntitled ¢

¢ T have only one word to add, Sir, and that is with reference to
. what fell from the Honourable Sir Edgar HolBerton, when he sugdgested
. that Government did not assess adequately—I hope I am putting it
rightly—the value of this Council, I can assure this Council that there
K no foundation whatever for this suggestion. If some of us are
Getained n the other Chamber on important business, I think Honour-
able Members will reahze that there are good reasons for this. Further,
as I said the other day, this Council does not rest for its authority one
the support of Government ; it needs no backing of that kind. Its
authority is based on the weight and character of its Members. The
Government has every reason and, doubtless, will have every reason,
to be grateful for its support on all occasions of difficulty. (Applause.)

The HonouraBLE THE PRESIDENT : I think it will be convenient

now to adjourn for Lunch. The Council will now adjourn till Three
of the Clock.

"The Council of State re-assembled after Lunch at Three of the
Clock. The Honcurable the Pres_ident was in the Chair.

The HonouraBLE NawaB Sik BAHRAM KHAN (Punjab : Nominated
Non-Official)*: Sir, I rise to support this Bill strongly. It is one of the
most necessary measures in the present circumstances considering how
some misguided and malicious people are apt to take liberties if no
safeguard is provided against the Princes and rulers of India. This
body of reliable and staunch administratcers are a bulwark of the Empire,
are administering their respective States for generations. Though in
some isolated places there may have been some flaw in their administra-
tions the Chief himself considers his subjects as his pwn children. Now-
a-days when the ablest British officers as Residents and Political Agents
are watching the affairs of the States which are now run on modern
lines by able Councils there is not much chance of any serious mis-
management. One of the main causes for which these distinguished
personages are maligned by the agitators and evil doers in the country
is because they are strong supporters and allies of the British Govern-
ment and do not help suth people in their propaganda or other dangerous
movements against the country. The ruling Chiefs have amply proved
their worth by their services to their King and country during the
Mutiny of 1857, in the Kabul War and in nearly all the Expedmons
from time to time. Their unique effort in the World War is too con-
spicuous to require any mention. Thus the main object of seditious
people is to create dissensions and misupderstandings betweén this body
and the Crown. .

It is for this as well as other vital reasons that it is of *the utmost
necessity that such a law should be introduced. I again support the
measure in the strongest terms.

* Translation of a speech delivered in the vernaeular. ® )
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* The HONOURABLE COL?NEL Sir UMAR HAYAT KHAN (West Punjab:
Muhammadan) : Sir, as I think the amendment is still under discussion,
I will just say @ wdrd on that though I am permitted at the same time,
by your kmdness. to speak cn the Bill also. If I were to put forward
any agiendment, it would, be that no amendment he allowed in this Bill
at all. Sir, it has been said that a long time had elapsed I think from
1823 to 1910 during which the necessity for this enactment did not
arise. On this point I may say that I have myself been at the provin-
cial headquarters ; in the old ddys there used to be Munshikhamas, wherg
each State always had a servant. Directly some of, the people wanted
to blackmail the Rajas they were given ont or two thcusand rupees ;

*and after that money was exhausted during the period in which those
men had kept quiet, they again published some other offending article.
In this way a number of people absolutely lived on the States. That
is one of the reasons why I think there should be no delay. If this
is passed to-day, there is nothing to prevent any member who wishes
to do so to bring in an amending Bill later ¢cn. The House knows that
when the Press Act was being repealed I think I was the only member
who spoke very much against it. All that I wanted then was that it
should continue in operation for six months more. If that had been
done in Delhi to-day this Bill would have taken effect immediately
after the cessation of the Press Act, which would have been very opportune
and useful.

Sir, in the luncheon interval to-day I had the honour of speaking
to some of the members ¢f the Legislative Assembly and they asked me
if we were going to pass this Bill. I said T had a conviction that we
would pass it to-day. And from what I could see, they were all very
sorry that they had not passed it themselves. I come now to the Bill
generally. The new reformed Government, Sir, has just stepped into
the shoes of its predecessor ; and, like a son succeeding his father, it
has to carry out the obligations which were binding on its predecessor in
regard to these Indian States. If the previous Government had any
understandings with the Princes we ought to be bound by them.
So when this measure was placed before another House, it should have
been their duty to realise their position. At any rate, they ought not
to have rejected it, but should have taken it into consideration and,
modified it or even rejected it afterwards. But when it was treated
in the way it has been done, though I am told that I should not pass
any reflection on the other House, I think I should say it was a Himalayan
nmistake that thev committed. If there is a mistake, the sooner we
rectify that mistake the better for us and for the country. A friend
of mine said something about the rules of the game. If we wait there
is danger lest the other side should make a goal and then it will be
too late. Now, all of us who have had the honour of participating
in the last #Wag have seen what, these Princes had done for the King and
the country. (Hear, hear.) Nearly all of their best Imperial Service
. Troops wer® sent and even that was not considered sufficient by
them Some of them put all their resources at the disposal of the
Government, and furthermore some of them went to the Front in
person and bore the danger of being killed, one of the extreme things

’fhat & living man can do on this earth. Now, I want to ask those whe
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want to withhold this protection from them, svhat they have done for
the King and the country during that struggle ¥+ We all know what a
magnificent reception the -Prince of Wales had during His visit to this
country whenever he went to the territories of those Chiefs, apd we
also know of something else when he was not there, are we going to
hamper such Chiefs in the administration of their territories so that they
should become powerless ? We have got a great deal of trouble in
<he countr$ going on now and we expect that if anything more serious
happens these Chiefs will come to our help. But are we going to paralyse
them before that ? If you ‘do that, that will be a great mistake. Sir,
a great deal has been-said about the various treaties. Supposing there®
was no treaty at all, why do they call our King as Emperor ? He is
called Emperor because many kings in India are under Him. The word
‘“ Emperor ’’ is merely sufficient to show that he should look after the
interests of those Kings who are under him. That is quite sufficient.
If this measure is going to be carried by the present Government—that
is what they are doing now—we must congratulate them on that. This
is a thing that I emphasised the other day too,—that we do not
realise, some of us, that we are part and parcel of the Government,
and if Government wants a thing like this, we ought to give our support
to them and uphold them, and I am sure that this House will demonstrate
its existence as a House worthy of being called an Upper House. Then,
Sir, you remember when the Prime Minister made his speech, how
from the Himalayas to Cape Comorin a ery was raised which I think
would have rent the skies above us because some people wrongly
thought that their rights were going to be curtailed. Now, we call the
reforms as our Magna Charta and we are very much frightened if
anything happens to it. What about the Princes ¢ They have been
assured of their rights, which is their Magna Charta, and as a Persian
proverb goes,

Har cheh bar khud mapasandi bar digaran mapassand.

Any treatment that you do not like for yourself, don’t accord it to another.
So I hope that this Council will pass this measure unanimously.

The HonouraBLE Mr. LALUBHAI SAMALDAS (Bombay : Non-
Muhammadan) : Sir, while I heartily congratulate the Honourable
Mr. Thompson on the lucid and eclear manner in which he put the
whole case before the House, ‘I regret I cannot congratulate him as
regards his references to the attitude of the other Chamber. Now, Sir,
we have got to be very careful in what we state about the other House.
If I remember rightly, Mr. Thompson said that their action might be
taken as an insult to the Governor General. He went a little further
and said that it might appear as if that House did not want to keep
up the contracts and treaties, as if they were of no velue whatever
and that honour will not be recognized. I think, Sir, that perhaps my
Honourable friend made these reflections in the excitement due to the
present occasion, and I hope that when he considers them carefully
he will see reason either to withdraw or to modify them. (An Honour-
?‘ble Meznber : ‘' Why.””) .A question is asked from the opposite benches

why.” T will answer it. I do not think that that House, as it ’
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is *constituted at preseqt, could ever have meant any'insult to His e
Excellency. The respect for His Excellency is not . limited to this
Ho.zie, but it alsb'extqp(ﬁ to the other House, and I know, as a matter
of fact, that the other House holds the Viceroy in as great respect as
we here, and no insult .could have been intended when they rejected
the Bill. It may be, as the Honourable Mr. Thompson said, that they ,
Jdid not realise what they did, they did not realise that this motive’might o
be attributed to them, but 1 do not think that they could have meant
any insult to His Excellency* Mr. Thompson gave us one piece @
advice which I am prepared to accept and which I value very mtieh.
He said that this is a new Legislature, and we are working under
the new reforms. Let us not give an impression to the Indian Prinees
that we are likely to go against their rights in any way. It is up to
us—I am repeating Mr. Thompson’s phrase,—not to do anything that
may antagonise them. Not only that, if the reforms are to be a success
the peoples of India and the Princes of India should march together.
We should not create an impression in the minds of the Princes that
this House, whenever it gets full responsible government, will use
their power to curtail the powers of the Princes or to abrogate
their treaty rights which they have been enjoying under the present
Government. I-am entirely at one with him and I am quite sure
that all the Members of the Flouse, to whichever party they belong, will
support what has fallen from the Honourable Mr. Thompson that it is
our duty te do nothing in a manner which might be understood to be
antagonistic to the Princes. We want to be friendly with them, not-
merely because we owe a deep debt of gratitude to them, or because of
the possible reaction that sedition gpread in the Indian States may have
in British India, but because we leck on them as a part and parcel of
the country. We want to work with them and we want to march with
them to our final goal.

There 1 believe that the House, 10 whichever party the members
may belong, will entirely agree with what has fallen from the Honourable
Mr. Thompson. It is true, as he said, that the Bill will not affect the
subjects of the Indian States in avy way in fighting for introducing
reforms in those States and that throwing out the Bill is practically out
of the question. I only wish that the Bill had been allowed to be intro-
duced in the other House, when it could have gone to a Select Committee,
and the Select Committee could have examined the actual wording of the
Bill and made the necessary amendments. Some amendments are, I think,
necessary in view of the difference between the wording of 124-A and
clause 3 (2), but the Honourable Member has said that under the Govern-
ment of India Act the Bill must be passed as it is. I do not think there
is any good in pressing these amendments now. What I would request
Government to do is that after they have passed the Bill and satisfied the
Princes that they are prepared to stand by them, later on if and when they
are satistied .that certain portions of the Bill ought to be removed, then
they would taR% the first opporfunity to modify those cxpressions ard do
what they can to put it in such a way that tbe fair eriticism of the Princes

eand their Administration will not in any way be disallowed by this clause.
Speaking on my friend Mr. Kale’s amendment, I want to ask Government
one question. If the Bill had been introduced in thg other Houss and if
o it haq been referred.to a Select C'oinmittee, would there not have been
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delay ? I would like to know why, if Government wopld have accepted
that delay, they should rush the measure now. An explahation is due
to this House why in the one case they would have accepted delay and
not in the other. With these few words I support the Bill. o

1

‘ The HoNourasLE THE PRIISIDENT : I would remind the Counecil
that this Bill has been under discussion since 11-30 this morning on one
wbtion. ¢ ‘

The Honovrasrg Rar Bagapur Liana RAM SARAN DAS (Punjab :
Non-Muhammadan) : Sir, I rise to support this Bill. The Honourable -
Mr. Thompson has so ably and fully put forward the necessity of this
legislation that he has not left much for me to say. The defence of the
Assembly has been well made out by the Honourable Sir William Vincent.
The Government is hound by pledges and treaties to protect the Ruling
Princes and Chiefs in this respeet, and so we think it our bounden duty
to co-operate and help them to honour their pledges and redeem their pro-
mises. The pronouncements made hy our gracious Sovereigns from time
to time in this connection must be loyally carried out. According to
Indian Tradition, the sooner we fulfil our pledges the better. I cannot
therefore understand why my Honourable friend Professor Kale wants to
continue the violation of pledges. His Excelleney the Vieeroy in his
opening speech gave a sort of notice about the coming of this Bill so
.this House had practically a notice of about a month. Government is
fully aware of the imisrule which does exist in certain Indian States, and
realises its duty to use its great influence to get it put right. This House
expects that every possible step will be taken by Government to mend
wrongs which are being committed by cerfain Rulers.

The word ‘¢ disaffection ’’ is rather vague and means want of"
affection as has been interpreted by the Bombay High Court. We
hope that in the rules which Government will frame under this Act, this
word w'll not be giver: sneh a wide meining.

As Government is solemnly bound to keep up its promises and

to honour its treaties and pledges, and which it must, I request this
House to pass this Bill.

The HonouraBLE Mr. G. S. KHAPARDE (Berar : Nominated Non-
official) : I do not propose to be long. There need be no anxiety on that
point. My remarks will be divided into two parts, one addressed to the
principle of the Bill and the other the amendment about asking for time.
About the principle of the Bill 1 quite agree and I believe the whole
Touse agrees that obligations either inherited or now entered into have
to be discharged and we must carry them out as pledges and promises
already made. As we put it in the Hindu Law, the sor must pay the
debts of his father and as we have inherited them, so must we meet the
obligations. How are those oblizations to he met ? If thetgentlemen in
whose favour they were incurred had persisted and takens th® necessary’
steps, they would have been paid. T said ‘ paid ’ because they have been
compared to debts hy the Honourable Mover. They are ancestral debts
that have to be paid. I quite agree but I say that I shall pay them ine
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my own way and in the most convenient manner possible. It may bes
that these debts have acgrued. The present debts were incurred in 1823
and kept up etill ®1835.. "Then they fell into abeyance and nobody knew
anything until we come to the year 1910. Tf I were speaking in a Court,

I shquld say that the depts are barred but I do not want to put forward
that technical plea. We agree that no matter how incurred the debts,
have to be paid and we hope to pay them but we ask for time so that wes
inay consult our house keeper, see how our accounts stand with the

Banker and then pay them *in the way in which they can e paid. o)y
has been said that we ought not to ask for time because the measure was
contemplated some time ago, to use the word which is common in the

newspapers now adumbrated in the speech of His Excellency the

Viceroy. I quite agree but it was only edumbrated and the concrete

proposal was not before us. There is a difference between a proposal

made generally and a’ proposal put specifically before us. This is a

specific thing which has come and it has come only two days ago and in

our Hindu life when a child is born, for ten days they do nothing but

only hold feasts and are happy and then they take measures. This child

was born only two days ago and to-day it claims the rights of inheritanee

and wants partition from me. It is too early. However that may be,

let us put that argument away for the time being. It appears to me that

the words ‘ loyalty ’ and ‘ disaffection ’ have been used rather loosely.

Affection and loyalty are relations which exist between ruler and ruled.

We in British India understand what is meant by disaffection towards
our Government. We understand what is loyalty to our Government but
in this case the loyalty is to a neighbour, not to a Government under

which I am born, not to a Government which protects me but to a Gov-
ernment which is friendly with my Government. The relationship is
that of an uncle and not that of a father and son. So, it comes to be
that the words affection, disaffection and disloyalty are not used in

their right sense.

Disloyalty subsists between persons who have the relations of
rulers and ruled. That relation does not subsist in this case. There-
fore, in this particular Bill the words  disaffection ’ and ¢ disloyalty ’
have been wrongly used. It is like a gentleman asking for the resti-
tation of eonjugal rights when the marriage itself is denied. So, there
having been no marriage, restitution could hardly be asked for. Now, there
is no relation between me and the Indian Princes. They are not my
rulers, nor am I their subject, how am I going to be guilty of disaffec-
tion by speaking against them ? If I speak wrongly, if I speak stupidly,
of them, if I defame them, under the law they have a remedy against
me ; and some of the Indian Princes have, within my knowledge, availed
themselves of this remedy, for, they took proceedings and they have
instituted eriminal cases in the Bombay High Court, and I had the
honour to,appear for the defence—as a junior—but anyhow, that was so.
So these terms to my mind appéar to be misplaced and wrongly introduced.
There is no «difficulty about this also for me. It is said that the measure
is a veryssmall one, that it is only three sections, that it is practically one
section, and that that section is practically taken from the Crimiral Code,
and, therefore, you do not require any time to consider it. I humbly sub-
mit this involves a fallacy of the volume being the feasure of the import-
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ance. But a microbe is also almost invisible, &nd if ¢here is a microbe
coming in somewhere, you have got to fight it. Similarly in the case of
this ‘ small ’ Bill ; it may be one word, it may be very small, but it involves
a great principle. It is unknown up to this time'in British jurisprudence,
and alto in Indian jurisprudence, naiaely, Xritish subjects having relations
with a foreign Prince. I am a subject of His Majesty the King, and I am
sppposed also to owe allegiance to a person who is outside, who rules a
QUifferent province altogether ; and, by these terms of loyalty ’, * agec-
tion ’, ¢ fealty ’ and'other wprds that may be introduced here, you intro-
duce not only here but also in British jurisprudence a new relationship,_
a relationship such as has never been recognized up to this time ; and this
is a House of eminent lawyers and very eminent statesmen, and I would
like to know if they have ever known a single case decided on the point,
namely, that a British subject owes g duty to France or to Germany or to
Switzerland. Such a thing has been unknown ; and therefore this
principle requires to be considered very carefully, and I submit the measure
would have to be redrafted in the sense of avoiding these terms which
involve the relationship between rulers and ruled. I may be wrong, but
I am anxious that any promise made by the Government of India should
be binding. I am not going to tell a story (laughter), but even if a
promise has been made even then I would say, you kindly let me think it
out, and let me see if this can be embodied in a better form,—whether it
can be understood, and then certainly we shall carry that out ; I mean to
carry it out, there is no doubt about that. So my argument therefore
comes to be this, that we agree that the Government of India should per-
form their obligations, and I also concede that we are bound under oath
to help the Government of India to keep its promise. That I agree with,
but I further submit that I wish that you kindly give us a little time to
think it out, say six months. If between 1835 and 1919, I suppose, they
have slept over it for nearly 50 years, there is nothing difficult in waiting
for another six months. I would say that I did not see the terms, I had no
opportunity of judging the effect of these terms, and so I humbly submit
that the amendment that has been moved by my Honourable friend,
Mr. Kale, is a very good one, and I support it very heartily, though at the
same time I maintain and I concede that we are bound to earry out the
promise made by the Government of India. "Otherwise, Sir, I heartily
support the motion.

The HoNouraBLE MR. J. P. THOMPSON : Sir, Speakers on this side
of the House have left me very little really to reply to. The Honourable
Mr. Khaparde’s criticisms, or perhaps some of them, are more appropriate
to the discussion of an amendment than to the discussion of the principle
of the Bill. But I may perhaps remind him that under the common
law of England any person who attempts to create feelings of hatred
or contempt against a foreign ruler .renders himself liable to be
punished. The Honourable Sardar Jogendra Singh put one or two
questions to me, and I am glad to say that the Honourablé Sir William
Vincent has made it unnecessary for me to reply to all of them: He said,
among other things, that it would be dangerous to read specific meanings
into Treaties of 100 years ago perhaps, whieh were expressed in general
terms; and that, for instance, a Treaty expressing, as one of those which I
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cited did, the condition that there shall be perpetual friendship and unity °
of interests betwe&n the'bigh c.ontracting parties ought not to be used to
support a demand for legislation to protect the Prinees against attacks
in the Press. I am not sure, Sir, that that argument is sound. These
general agreements must,be held to cover a large number of specific cases
as and when they arise; and in particular regard to attacks in the Press;,
I may remind the Honourable Member that the Regulation of 1523 was *
prior to some of the Treaties which I quoted, which shows that even at
the period when these Treaties® were coneluded, the Governmént of Inie
must have had in their minds the possibility of thesneed arismg for °*the
protection of Princes against these attacks. Another point which the

« Honcurable Sardar put was that although I had quoted a number of at-
tacks on Princes and their Administrations, I had not cited any of the
passagess which spoke of them in terms of praise. Well, Sir, if it had been
a part of the proposals of this Bill to penalize anybody who praised an
Indian Chief, then I think that remark would have been relevant, but as
it is, I do not quite see that it carries us any further.

Then, Sir, with regard to the Honourable Mr. Kale’s motion for ad-
journment, I regret very much that the Council have been so restricted
in the time that they have been allowed for the consideration of this Bill.
But they must recognize, I think, that the circumstances are peculiar.

The Honourable Mr. Lalubhai Samaldas asked why, if we were pre-
pared to allow the Bill to run its natural course, if the Assembly had
woved that it should be referred to a Select Committee or cireulated for
opinion, why, if we were prepared to do that, we are not prepared to
give them three months’ time now. The reason, I think, is clear. When
the Bill was still in the Assembly, the crisis had not yet arisen. The action
of the Assembly, as I pointed out yesterday, was bound to cause appre-
hensions in the States. Some Honourable Members have said that these
apprehensions need not be taken seriously. The danger is that the
States may apprehend that the Government of India is weakening.

Lastly, His Excellency the Viceroy has told us that it is a debt of
honour, and where it is a question of the payment of a debt of honour
I think this House will agree with me that time is always of the essence
of the contract.

The most serious attack that was delivered on my position was a flank
attack from the left. As regards that, Sir, my only regrets are that I
failed to make my meaning clear, and, secondly, that this is the last time
probably that we shall hear the Honourable Member in this Chamber. The
first of these regrets will be shortlived. I feel sure that any
_obscurity there may be in regard to my meaning will disappear as soon
as the Honourable the Home Member and the Honourable Mr. Lalubhai
Samaldas are jn a position to,read what I actually said in print. The
second regret that we shall hear the Honourable Member no more is one,
alas, which will remain with us always. (Applause.)
L4 [ ]

'The HonourasLE THE PRESIDENT : The original motion was :

N ¢‘ Phat the Bill to prevent the dissemination by meafs of books, mewspapers
WM other documents of matter ealculated to bring into hatred or contempt or to

L ]
»
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excite disaffection against Princes or Chiefs of States, in India or the Governmeiits
or Administrations established in such States, be taken into eonsideration.’’
Tc, that motion an amendment has been moved :
‘¢ That the words ¢ early next year ’ be added.’’

« The gjestion is that that amendment be made.
The motion was negatived.

«“ The HoNOURABLE THE PRESIDENT“ There remains the drlglnal
metion : «

‘¢ That the Bill to prevent “the dissemination by means of books, newspapers
and other documents of matter calculated to bring into hatred or contempt or toe
excite disaffection against Princes or Chiefs of States in India or the Governments
or Administrations established in such States, be taken into eonsideration.’’

The motion was adopted.

The HoNoUrRABLE THE PRESIDENT : The Council will now proceed
to the consideration of the Bill clause by clause. We will, as usual,
reserve the Preamble.

The question is :
¢¢ That clause 1 stand part of the Bill.’’

The motion was adopted.
(ause 1 was added to the Bill.

The HoNoUrRABLE THE PRESIDENT : The question is :
¢¢ That clause 2 stand part of the BillL.’’

The motion was adopted.
Clause 2 was added to the Bill.

The HoNouraBLE Mr. V. G. KALE : Sir, to clause 3 I have two
amendments. The first amendment runs as follows :

¢¢ That in sub-clause (1) of clause 3 of the Bill :

(4) the words ¢ brings or is intended to bring into hatred or comtempt, or’
be omitted ;
(it) after the word. .. o

The HonourabLE THE PRESIDENT : May I ask the Honourable
Member if these amendments are connected in any way ?

The HonourasBLE Mr. V. G. KALE : No Sir.

The HowourasrE THE PRESIDENT : Then they can be moved
separately.

The HoNoURABLE MR. V. G. KALE : Then my first amendment is :
‘¢ That in sub-clause (1) of clause 3 of the Bill :

(i) the words ¢ brings or is intcnded to bring into hatred or contempt, or’
- be omitted.’’ .
<

My object in moving this amendment is that the words are rather
tou vague and comprehensive. It is very diffieult to say whdt i is calculawd
to bring into hatred or contempt the ruler of an Indian State, and I am’
afraid that the safeguard which is provided in a later section will be
rullified if these: words stand. Even ordinary temperate criticism of the
administration or the measures of a ruler might be considered as irtended®
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to bring him into hatred pr contempt, for this reason, in particular, that e
in Indian States we have not yet got what is called a popular form of
government. in st of the States we have an autoeratic form of govern-
ment and in those States it would be difficult to distinguish eriticism of
measyges from criticism of the ruler. To my mind, therefore, these “words
are likely to occasion injustice and are not likely to help in the attainment ,
of the object aimed at. For these reasons, Sir, I move my amendmeft that %
these words be omitted from clause 3.

The HONOURABLE SIR WILLIAM VINCENT : Sir, I am &fraid thaﬁ‘
apart from any question of the difficulty of inserfing amenf8iments in
the Bill at the present stage, I must oppose tltis amendment on the
“merits. I think any one who has examined the law, as I am sure
the Mover has, and has examined section 124A of the Penal Code will
see that the words are taken from that section. They have been the
subject on many occasions of judicial interpretation and are, in my
humble judgment, entirely suitable in the present Bill. And if I
might develop the argument used by the Political Secretary just mow,
I may say that mahclous and scurrilous reflections upon forelgn
sovereigns and pubhcatlons tending to degrade and defame such
persons, are indictable. in England. There is really no fear whatever
of the danger to which the Honourable Mr. Kale has alluded, and I
think if he will again read sub-clause (2) of clause 3 he will see that
any kind of reasonable criticism is effectively safeguarded. That
clause runms :

¢¢ No person shall be deemed to conmit an offence under this section in respect
of any book, newspaper or other document which, without exciting or being intended
to excite hatred, contempt or disaffection, contains comments expressing disapproba-
tion of the measures of any such Prince, Chief, Government or Administration as
aforesaid with a view to obtain their alteration by lawful means, or disapprobation
of the administrative or other aection of any such Prince, Chief, Government or
Administration.’’

Now, our intention is to exempt all reasonable criticism from the mis-
chief of this Bill. I believe we have done so. I am fortified in that
view by the fact that the same words and the same exception are used
in section 124A and have been judicially interpreted repeatedly in
the manner in which I have described. I hope that the House, quite
apart from any other question which I may have to urge later, will
reject this amendment on the merits.

The HoNnouraBLE THE PRESIDENT : The question is :

¢¢ That in sub-clause (1) of clause 3 of the Bill—the words ¢ brings or is
intended to bring into hatred or contempt, or ’ be omitted.’’

The motion was nezatived.

The HoNouraBLE THE PRESIDENT : The next two amendments
appear to be connected and may be moved together.

The Honourasie Mg. V. ¢. KALE : Sir, T move that :
~¢¢In sub Aause (1) of clause 3 of the Bill :

(#) after the word ¢ excite ’ the words ¢ among the subjects of any Prince
or Chief of a State ’ be inserted ;

(4¢) between the word ¢ any ’ and the word Pnnc.e ’ the word ‘ sueh’ be
tod,?? ot . 8 )

»
ISt
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My Honourable friend, Mr. Khaparde hay already anticipated me
in connection with this amendment. The clause, as 1t Stands, speaks
of any print or book or document which brings or is intended to bring
into hatred or contempt, or excites or 18 intenged to excite dlsaﬂ.?ectu?n
towards any Prince or Chief of a State in India. The question is,
ereation of disaffection against whom ? The offence will be committed
in British India. An article will be written and a document will be
etvculated ewhich, let us suppose, is ealculated to have .thls ei?eet., But
upon whose mind ¢ There cannot be, in my opinion, disaffection
created in British India by any article or document with respeet to
the ruler of a Native State, because the relations between the rulere
of an Indian State and the British subject are not the relations of a
sovereign and his subject. So far as I understand the matter, I think
there can be disaffection only when there is the relation of allegiance,
loyalty,—the relation between the rulers and the ruled. No such
relation can be contemplated between a British subject and an Indian
ruler. For these reasons, I think this amendment is absolutely neces-
sary. The third amendment is consequential upon the second.

The HonouraBLE THE PRESIDENT : To the proposed clause
No. 3 (1) amendments moved :

¢ After the word ¢ excite’ the words ¢ among the subjects of any Prince or
Chief of a State ’ be inserted : and
Between the word ¢ any ’ and the word ¢ Prince ’ the word ¢ such ’ be inserted.’’

The HoNoURABLE Sik WILLIAM VINCENT : I really do not think
that there is any room for doubt as to the meaning of the clause as
drafted. If I take the clause and read it, I think this will be clear.

¢¢ Whoever edits, prints or publishcs, or is the author of, any book, newspaper,
or other document which brings or is intended to bring into hatred or contempt,

or excites or is intended to excite disaffection towards any Prince or Chief of a
State in India...... shall be punishable ”

......

I have no doubt in my mind that the disaffection referred to is dis-
affection among the subjects of the State concerned. It is true that
these subjects need not necessarily be in the State, it may very well
be that they are for the time in British India, and that is a point of
some importance. This is however one of those amendments, which,
if we find there is any substantial difficulty in the point raised by my
Honourable friend, we shall have to consider later. I may say that
after the Bill is passed we shall be prepared in fact to adopt the
course suggested by the Honourable Mr. Lalubhai Samaldas just now.
If this Act proves to be dcfective in its operation or there are any
amendments which we find are necessary, I give an undertaking that
they will be considered by the Government of India in the most care-
ful manner, but I really do not think myself as at present advised—
I am quite open to conviction—that there is anything in the present
amendment, I will however have it further examined later.

The HoNoURABLE THE PRESIDENT : Does the Honour'hb],e Member ,
desire that the question should be put ?

The HoNouraBLE MR. V. G. KALE :: On the assurance that has been

(3
3
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The Honourapri Pme PRESIDENT : The Honourable Member *
eannot make a speech ; she must simply inform me whether he desires
that the améndments should be put to the vote of the Council or

whether he asks leave to withdraw them. °
The HonourasLe M. V. G. KALE : I think I should like the

question to be put. . :
The HONOURABLE THE PRESII)ENT To the proposed clause 3 ()

amendments moved : .

‘¢ After the word ¢ excite ’ the words ¢ among the sub;octs of any Prince or

. Chief of a State’ be maerted and
Between the word ¢ any ’ and the word ¢ Prince ’ the word ¢ such ’ be inserted,’’

The question is :
¢¢ That those amendments be made.** o~ -

5 . .
The motion was negatived. «

The IIO:}P.URABLE Mr. V. G. KALE : As regards the next amend-
ments, I need not move them as the other amendments which I have
moved have been throwyn ont.

The Hox‘uURAB{E THE PRESIDENT : There is one amendment
which is not consequential—the substitution of three for five.

The HonourasLe Mi. V. G. KALE : 1 thank you, Sir. I have over-
looked it. My amendment is :
"6¢ For the word ¢ five ’ the word ¢ three ’ be substituted in clause 3 (1).”

My reason for moving this amendment is that the ends of justice will
be sufficiently met if the punishment is only three years instead of five.

The HoNoUrABLE SIR WILLIAM VINCENT : Under section 124-A.
which is a very analogous section, my Hongmrehie #£+1tH0 knows very
well that one of the possible punishments is transportation for life,
or that punishment, in 4 Bill which has already been introduced in
another place, we propose now to substitute a maximum of five years’
imprisonment and we have adopted the same punishment in regard
to sedition preached against an Indian ruler. I do not think myself
that there is really any very great difference in the gravity of the two
offences, and I cannot think that a punishment of three years is
necessarily sufficient for the worst elass of case, say, the case of a man
posmbly successfully promoting & rising against a State and thereby
causing many innocent lives to be lost.

The HonNouraBLE THE PRESIDENT : The question is :
‘¢ That for the word ¢ five > the word ¢ three ’ be substituted in elause 3 (1).’’
The motion was negatived.

The HoNoUrABLE THE PRESIDENT : [The Honourable Mr. Khaparde
not rising to nlove his amendnfent to sub-clause (2) of clause 3]. The

question is : o
¢ That Tlause 3 stand part of the Bill.’’
The HonouraBLE THE PRESIDENT : If the Honourable Member does

Ji0t move any amendment to clause 3, I shall put the clause. He has on
pa,per ‘ertain amendments to sub- clause (2) of clause 3.
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The HonouraBLE MRr. G. S. KHAPARDE : ‘The atiendment which I
beg to move runs as follows :

%“¢ That in sub-clause (2) of clause 3 of the Bill after the word ¢ comments ’
the words ¢ on facts which are true or contains eommentd ’ be inserted.’’ y

. The reason why I am bringing this amendment is that in British India

as in England the truth of the allegations is not a defence in a prose-
getion for ¢edition. Truth is a defence in cases of defamation under
centain cirgumstancgs, but not in others. This is an anomalous thing
as I pointed out in an earlier part of my speech, and therefore I say
that if the facts are true and the ecriticism is there, then it should .
provide a good defence in a Court of law. That is my objeet in putting
forward this amendment. That truth is no defence in the case of dis-
affection—it should be a good defence. In this case it is not disaffeetion
strictly so-called but by analogy or in a loose way, and therefore truth

should be permitted to be a defence. That is the reason why I put
forward that amendment.

The HonNouraBLE Sk WILLIAM VINCENT : The Honourable
Member is quite right in his statement of the law that in a prosecution for
sedition the defence that the statement made is true, is not open to a man
and I do not think that that defence should be open to a man who is pro-
secuted for sedition against Indian States. But apart from that point,
quite apart from the merits, I think, if the Honourable Member will read
the sub-clause, that lie w.ll see”that unfortunately his desire is nct
effected by the amendment that he seeks to make. Sub-clause (2) pro-
vides that in certain eases comments will not be an offence and on my
reading of the sub-clause I think his amendment rather limits than
inereases the scope of this sub-clause. But the real safeguard against a
proseention an_‘n.waner proo wtion when a man is putting forward
sométhing which is trie Ties™¥n a different direction. It lies in this
fact that the Governor General in Council has to sanction the
institution of the proceedings and by sanctioning a prosecution of this kind
the Government make themselves responsible that there are good grounds
for prosecution and the Government will take very good care to ensure, in
the interests of its own good name, that no man is prosecuted for attacking
an Indian Prince, unless he has really done so without justification. I
maintain that that is and must be a real safeguard in eases of this kind.

The HoNouraBLE THE PRESIDENT : The question is :

¢¢ That in sub-clause (2) of clause 3 of the Bill after the word ¢ comments *
the words ¢ on facts which are true or contains comments ’ be inserted.’’

The motion was negatived.

The HonoUraBLE THE PRESIDENT : The question is :

‘¢ That clause 3 stund part of the Bill.’’ .

The motion was adopted. o « ¢
Clause 3 was added to the Bill. . .
The HoNoURABLE THE PRESIDENT : The question is : ¢
¢¢ That clause 4 stand part of the Bill.”’

The motion was gdopted. 3

Clause 4 was added-to the Bill. ¢
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" The Honourasi M. G. S. KHAPARDE : I move that in clause 5°
of the Bill for.the.words ¢‘ that of a Presidency Magistrate or a Magistrate
of the first class ’’ the words ‘‘ a Court of Sessions ’’ be substituted.

My reason in moving this is this. When the prosecution is sanctioned
by the Governor General in Council, there would be some amount of diffi-,
culty if the case were tried by a first class Magistrate. That is hot the®
only reason. The other reason is this. In trials before Magistrates, there
is nothing like opening the ca%e and Public Prosecutors have declined®to
tell you beforehand by what evidence they wish te prove as parti®alar
offence. When the case once opens and clfarges,are framed, then there

« are certain facilities for defence in a Sessions trial which do not exist ins
the case of the first class Magistrates. Moreover the parties will be un-
e y matched. There will be the resources of an Indian Prince behind
the prosecution and the accused will probably be a journalist or a poor man.
Therefore in order to prevent miscarriage of justice, these cases should be
tried by a higher tribunal like that of a Sessions Court. For these
reasons I move my amendment.

The HonouraBLE Sik WILLIAM VINCENT : I do not think there
is much forece in the first argument that was used by the Honourable
Mr. Khaparde, namely, that an accused derives great benefit from
the opening of a case hefore evidence is adduced. I d» not think that
accused are prejudiced by the omission of this procedure in trials before
Magistrates, and there is in any case no reason why offenders under
this law should be in a better position than other accused persons. Further,
offences under section 124-A, the analogous section to this, are in fact
triable by first class Magistrates and by Presidency Magistrates. At the
same time I realise the force of one of Mr. Khaparde’s arguments, namely,
that there will be in many such cases a powerful Prince behind the prosecu-
tion and it is desirable that the accused should be confident that he will
receive fair and impartial justice. It is also important that trials of
this nature should be carefully conducted, and in my own experience trials
are conducted in a Court of Sessions better than before Magistrates and
I propose to put this amendment into the category of others that I have
postponed for examination by the Government of India after this Act is
passed. I trust that this will meet the Honourable Member.

The HoNouraBLE Mr. G. S. KHAPARDE : Yes. In view of this
assurance, I beg for leave to withdraw my amendment.

The amendment was by leave of the Council withdrawn.

The HoNouraBLE THE PRESIDENT : The question is :
‘¢ That clause 5 stand part of the Bill’’

, The motion was adopted.
Clausg 5 was added to the Bill.

The HonovrasLe Mk, G. S. KHAPARDE : Sir, I move that after
clause 5 of the Bill the following clause be added, namely :
* rinde by fury. ¢ 6. WAl trials under this Act shall b’ by jury.’’
Supposing I take it for granted that that suggestion would be accepted and
« trials will be held before a Court of Sessions, some teials are h.eld with the
aid of assessors whose opinions do not count for much and if trials take
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place with the aid, of a jury, the jury is supreme o far as degiding on facts

goes. Trials by jury will be very helpful and therefore I propose that a

6tlf clause be added saying that all trials under this Act shall be by jury.

. The HonouraBLE Sk WILLIAM VINCENT : Under the Code of

' Criminal Procedure, section 269, a Local Government may by order
in the official gazette direet the trial of all offences or any particular class
‘¢¥offences e held before a jury and I see no reason why this offence should
‘be"i)laced’ in a different category from other more serious or equally
serious offences. So far as I recollect, and I speak subject to correction,

- cases under section 124-A are not tried by a jury anywhere except in High*
Courts. I cannot at the moment recollect any single district in India
where such cases are tried by jury, and I suggest that the present class-of
cases should be treated exactly as cases under section 124-A are. I will
remind the Honourable Member also that there are many districts where it
is impessible to have trials by jury, and districts some of which possibly
are on the borders of these Indian States, where to get a jury com-
petent to try cases of this character would be impracticable. The

"amendment is in conflict with section 269 which I have just cited, and
moreover as I have said the law already provides for jury trials in
any case where the Local Government thinks it necessary.

The HoNouraeLE THE PRESIDENT : The question is :

‘¢ That after clause 5 of the Bill the following clause be added, nawely :
Trials by jury. ¢ 6. All trials under this Act shall be by jury '.”’

The motion was negatived.

The HoNouraBLE THE PRESIDENT : The question is :
‘¢ That the Preamble stand partA;;!f the Bill.’’

The motion was adopted.

The Preamble was added to the Bill.

The HoNourRaBLE THE PRESIDENT : That includes the detailed con-
_sideration of the Bill.

The HonouraBLE MR. J. P. THOMPSON : I beg to move that the Bill
be passed.

The HoNoUrABLE MRr. K. V. RANGASWAMI AIYANGAR (Madras :
Non-Muhammadan) : Sir, it is rather late in the day to oppose the Bill
but yet I should have my say abcut the Bill on the whole. As between
the press and the Prinees, the Bill presupposes that the press is always in
the wrong and the Princes are always in #he right. T do xot go into that
question at all, but I want to oppose the Bill for the sake of the prestige
and honour of the Ruling Princes themselves among whom ' count many,
estimable friends. Sir, I ain an adwirer of some of the Princes and their
Administration. I have come across many, and 1 have nothing to say
against them or their Administration. I even memorialized Government
that even the bigger Zamindars should be invested with ruling powess,o

.
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m} Resolution to that efect having been negatived. I beg to say that e
I am one of thoge who, have the greatest esteem and regard for the
Princes ; and®f at all L opypose this Bill, it is for the sake of the prestige
‘of the Ruling Princes and their Administration. Sir, I do not think it
would be an exaggeration if I say that in many of the States I do not find
any Hindu-Moslem rupture or any class hatred or anything of that sort,
in the name of democratic Government. Sir, if 1 oppose this Bill, it is*
because this Bill implies that there are some Princes who have to be
shielded by a Bill of this sorf, and that their Administratich has to™e
given an armour or a purdah to be shielded by a Bill of thisssort. Pdo
not think that many of thé¢ Administrations of the Native States require
a purdah of this'sort. Sir, there are two classes—there is the other side
also—there are good Administrations and bad Administrations. A good
Administration does not require a Bill of this sort ; and a bad Ruler with
a bad Administration, does not deserve to have a Bill of this sort. Their
action should be exposead by the public Press. My Honourable friend,
Sir Muhammad Shafi, and other speakers emphasised the fact that there
is ample provision in the Bill for criticism, for right criticism, with a view
to correcting an Administration. I do mnot think, Sir, that a line of
demarcation can be drawn with precision, to distinguish between
disaffectian and right criticism ; and it is left to the State and the
Magistrate to draw the line of demarcation between disaffection and right
criticism. Sir, now we have no check upon the Administration of the
Princes. If the Chamber of Ruling Princes should be invested with the
powers of examining petitions and memorials from the subjects of Native
States, then that would be some sort of check upon bad administration.
The only existing check upon an autocratic Ruler is this public eriticism.
For any form of criticisin in the Native States there are no public news-
papers worth the name, and the Legislative Councils and the Courts are
but creatures of the Rulers. We would be depriving the public of
legitimate criticism if we should introduce a Bill of this sort.

The HoNouraBLE THE PRESIDENT : The Honourable Member must
remember that this is the third reading of the Bill.

The HonouraBLE MR. RANGASWAMI AIYANGAR : Sir, there is
‘one more point which I have to say, in protesting against the Bill which
I do in the interests of the Princes. I want the Princes to be classed in
the same line with the International Powers. Where is an Act now to
prevent newspapars from eriticising the Heads of other Administrations,
say the Governor of the Dutch or the French Dominions in India, or say
(the French or the American Presidents abroad ¢ Where is a Bill to
protect these people ? It is because I am very zealous in guarding the
prestige of the Princes, it is only because I want them to be treated
:on the same lines as we treat allies like America, France, etc., that I
-oppose thjs Qiﬂ. ‘

» kg

.. The HpnourasLe THE PRESIDENT : The Honourable® Member
should either continue, or sit down.

The HonourapLe Mr. RANGASWAMI ATYANGAR : I want to

coutinue. If I'am not allowed to say anything *unsavoury I shall sit

Sows,
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The HoNouraBLE THE PRESIDENT : It & very «ifficult for me to
deal with the Honourable Member who never hears anything 1 say.
I ecpressed my wish to him that he should either go on speaking or sit
down. ‘ °

The HoNouraBLE Me. RANGASWAMI AIYANGAR : Then I don’t
want that our Princes should come to the British Magistrates to seek
justice here. A great deal was said about blackmail. I do not think

ePrinceg are blackmailed. I think they have attained that stage that
an adventitious aid like this Bill is not necessary to check their being
blackmailed. There was much said about the Treaty obligations. I.
have not come across any Trealy where they were guaranteed that
they would be protected against the Press existing in India. The
Princes have got ample powers to stop the newspapers that speak ill
of them from entering their territories and that itself is a sufficient
penalty upon newspapers. I do not think it just that any armour is
needed to, protect the undesirable rulers. Sir, I wanted to consult
some of the Princes who are my friends, but since Mr. Kale’s amend-
ment was negatived, I have no time to consult them,—and the Bill
was circulated only the day before yesterday ; and with this short
period of time given, I have only to oppose the Bill.

The HoNourabL: MiaN S MUHAMMAD SHAFI (Education
Memper) : Sir, my Honourable friend, Mr. Aiyangar, started by saying
that/it was 1ather late in the day for him to oppose the Bill.

The HonouraBLE ME. RANGASWAMI AIYANGAR : Because I was
not given time.

The HoNourABLE MiaN SikR MUHAMMAD SHAFI : In that observa-
tion, that profound observation, he was perfectly right. But he pro-
ceeded nevertheless to oppose the Bill on certain grounds some of which
I propose to examine in a very few words. He started by saying that he
opposed the Bill in the interests of the prestige of the Ruling Chiefs !
Whatever his meaning might have been, whatever was at the back of his
mind, when he gave utterance to that statement, I am afraid I for one am
not able to appreciate the validity or the logic of that observation. Does
my Honourable friend mean that the prestige of the Ruling Chiefs is
enbanced Ly attempts at creating disaffection against them among their
subjects? Opposition to the Bill only means that my Honourable friend is
ageinst taking any steps to prevent the spread of disaffection against
the Princes ; if so, how that enhunces their prestige, I for one cannot
‘understand. Then my Honourable friend stated that the Ruling Chiefs
did not require this armour—to use his expression—to shield them.

All T can say is that the Ruling Chiefs, in a Resolution passed at a
meeting of the Chamber of Princes, have unanimously asked the Govern-
ment to provide them with this arour with which to defénd themselves
against unwarranted attacks in the press caleulated to spreaé disaffection

[ 3

The next argument put forward by my Honourable friend was that
the actions of bad rulers should be exposed. I am entirely at one with ,

.him that the actions of bad rulers should Le exposed. But there is ndthing
‘»34 -
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in the measures proposed nothing in the Bill before the House to prevent
the exposure ot wigkedness on thc part of bad rulers. Does my Honour-
able friend imagine that where a bena fide critic in an article or pamphlet
or book intends to expose the bad actions of Princes the Goverhor
Genertl in Council will 2ive sanetion for the prosecution of a eritic of
that deseription * Of course, apart from the sanction of the Governor °,
General in Council, no prosecution is possible. The provisions of the Bill
are clear ; a prosccution can only lie in certain cirecumstanegs, and
provise to clause 3 would prevent such a prosecution, as that from being
lannched. .

®  Then my Honourable friend said ‘kat we have no check at present
on the bad administration of Ruling Chicfs. That remark again will not
bear examination. There is in the first place the Suzerain Power whose
duty it is to <ee that tliere ic a check on the bad administration of Ruling
Chiefs. In the second place there iz the weight of public opinion. In
these enlichtened days, evem the Ruling Chiefs are amenable to publie
opinion—thongh possibly not in Madras—(Laughter) and I am sure
that eulightened Chiefs like His Highness the Maharaja of Gwalior, His
Highness the Maharaja of Bikanir, His Highness the Maharaja of
Mysore and His Exalted Highness the Nizam of Hyderabad, all pay due
deference to pukblie cpinion.

And now Sir, before T close, there is one position which I have to
re-state in order to make the situation perfectly clear to Honourable
Members. A glance at seetion 67-1 of the Government of India Act will
show that :

¢¢ Where either Chamber of the Indian Legislature refused leave to introduce,
or fails to pass in a form recommended by the Governor General, any Bill, the
Governor General may certify that the passage of the Bill is essential for the safety,

tranquillity, or interests of British Indi:x or any part thereof, and thereupon...... 44
T am turniz g to sub-clause (b) of this section :
o If the Bill has not alrcady been so passed, the Bill shall be laid

before the other Chamber, and, if consented to by that Chamber in the form recom-
mended by the Governor General shall become an Aet........ i

and so on. Tt is therefore perfeetly clear that under this section a certi-
fied Bill, in order to come within ihe purview of this section, has to be
passed in the form recoamended by the Governor General. It is for
this reason that Government was not in a position to accept any of the
amendments ; because if the amendments had been either aceepted or
passed by this House, then the Bill as finally passed would not be the Bill
in the form recommended by the Governor General in Council. That
being so, an undertaking has already been given by my friend the Honour-
able the Home Member that if the operation of the Bill discloses any
defeets, such as have been mentioned in the amendments to-day, the
Government will give its hest consideration to those points.

» »

The HONOURABLE SarpArR JOGENDRA SINGH : Sir, I rise to sup-
Jort the Blll as 1 promised in the early stages of this debate T must
remark that the Honourable Sir Muhammaa Shafi, by reciting the powers
of the Governor (eneral to certify the Bill, has not necessarily assured
Jhe House in the same way as the speech of the Honourable Sir William
Vgneel.'t in the early stages of the debate did, 1 think it is the general

» -
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foeling of this House, and possibly of the other “also, tfat this power is to
be psed only on rare occasions. 1 will say no more about it.

There is a word of personal explanation which T must make.c The

< Honourable Mr. Thompson attributed to me the remark that I said some-

thing sbout not penalizing the praise of Princes in the press. I never

magde such an absurd remark. What I meant to ask was that', when he

asoquoting from newspapers calumnies against the Princes, did he take
into accouht official feports which he himself confidentially received ¢

T will refer to only thing more, and -that is the great regret which®
1 bhelieve is shared by every Member of the House that we shall not hear
Sir William Vincent in this Council again. He is one of our best debaters,
and T think the feeling is shared by the whole House that in losing him
we are losing one of our best Members. (Applause.) He ought really
on retiring from the Government sid: come and sit on the Benches on
this gide. If he did, the only trouble would be that when responsible
government came he would be claimed again by the Government.

The HoNovraBLE Mr. LALUBHAT SAMALDAS : Sir, I move that
the question be now put.

The HonouranLe THE PRESIDENT : The question is :
¢¢ That the question be now put.’’ ‘

The motion was adopted.

The HonouraBLE THE PRESIDENT : The question is :

¢¢ That the Bill to prevent the dissemination by means of books, newspapers
and other documents of matter calculated to bring into hatred or contempt or to
excite disaffection against Prineces or Cuaiefs of States in India or the Governments
or Administrations established in such States, be passed.’’

The motion was adopted.

ATTENDANCE IN COUNCIL AND DEPARTURE OF S8I
WILLIAM VINCENT. | .

The HonourapLE THE PRESIDENT : Before I proceed to- adjoirn
ohe Council there are just a few remarks which T think are Fd at
this stage. In the first place, I should like to congratulate Mnmble_
Members who are non-officials on the very excellent attend 1is Sep-
tember. They will remember that at last meeting in Delhi I had occasion
to remark on the fact that many of our debates.were held with very thin
Houses. The attendance this year has been gratifyingly better. I only
hope Honourable Members will attend at Delhi in a way which will equal
or, if possible, beat the record of the present attendance. *

There is one other matter in regard to which the Honodrable Sardar
Jogendra Singh anticipated me in a manner which is not strietly in order.
(Laughter.) There is nothing in the third reading of a Bill creating
eriminal offences which ean justify him in considering it relevant thereon to
regret the departure of Sir William Vincent. (Laughter.) I am quife

«
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cure however that Honodrable Members would like to express their great ®
regret, to which I,would add my extreme regret, that we shall not again,
i fear, hear the voice—(the eloquent voice—) of the Honourable Sir
William Vineent in this Chamber. In the placid atmosphere of this Hguse
it rarely happens that a breeze oocurs. I.can hardly recall in my ex-
perience many occasions when the air was slightly agitated; but when it,
has been so, it is a curious fact that the Honourable Sir William Vincent®
has always been in the House. (Laughter.) We feel that the Govern-
ment will lose a great deal when our Honourable friend no lofger attemis
our debates. But, apart from that, the Council generally » will “lose
heavily, for it has appeared to me sitting in’the Ghair, sometimes slightly
*somnolent, that he brings a broader view, a fresher atmosphere to our
debates. I am sure the Council will desire that I should wish him the
best of health, happiness and prosperity in his comparative retirement.
{ Applause.)

The HonouraBLE St WILLIAM VINCENT: I only rise to thank
you, Sir, and the Members of this Council very heartily for your appreci-
ation of my work. I am afraid that there have been times when a rough
note'from me has disturbed the placid atmosphere of this Chamber, and my
only excuse is that I came from more democratic surroundings sometimes
perhaps a little livelier, and rougher than this Council. I would ask you
to extend to me your pardon for any roughness that I have been guilty of
here. It is at any rate a great satisfaction to me to have worked with
tluas Chamber, the more so0, because, as I have said frequently on other oceca-
sions, many of the Members are old friends of mine and I have reason to
know the value of their services to their King and country.

ADJOURNMENT OF COUNCIL.

The HoNoUuraBLE THE PRESIDENT : It only remains for me now
to say that the Council stands adjourned to a date in January next which
will be subsequently notified to Honourable Members.
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&ee * Executive Council «f the — .”
See *“ Indian States (Protection agsmst Disaffection) Bill.”’
See “ Viceroy, His Excellency the .’

has certified under Section 67B

GrBAT INDIAN PENINSULA RaiLway—
Question Re Indian Engineers on the —

Haxwoxp, THE HoNoURsBLE ME. E.L.L.—
Code of Criminal 1'rocedure (Amendment) Bill .
Oath of Office .
R-solutiin Re Prime Minister’s speech on the polltxcal futute of India
and the Indian Civil Service. .

.
Resolution Re treatment of political prisoners . . .

.

HarNam SingH, THE HoNoURaBLE Rasa Siz—
Resolution #e Colony-returned Indians

Hiee CoMMISSIONRR FOR TyDIA—
Question Re cost of establishment in London of —— .

‘e

Pacs.

———

11-12

«

232233

234
233—234

439—

233

134

443

401

36
236—236

439—443

18—

189

390~

.
143 —

~

L

227

19

216
1
99

391

144

30

[}
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INDEX.

Il

Hiex CourT—
See “ Calcutta — .”

HiNou CBREMONIAL EMOLUMENTS Brirn—
Laid on the table as passed by the Legislative Assembly
Motion to take into consideration .
- Motion for postponement of taking into consxderauon !
Motion for postponemenv adopted . . N e

HorBerTOoN, THE HONOURABLE Sik EDGAR—

Indian States (Protection against Disaffection) Bill

Procedure in regard to Bills which Governor General has eertltwd under
Section 67B of the-Governpent of Iudia Act.

Resolution B - amendment of Land Acquisition Act 80 as to make any
Government Notification to acquire land for a public purpose subject
to be questioned in a Civil Court.

¢ Questions and Answers.”

HoripAY(8)— -
See “ Commercial Establishments.”

HoME DEPARTMENT—
‘Election to the Panel of Standing Advisory Committee attached to

the =——.

House RENT(8)— -
Question Re increased — in certain Cantonments . . .

IMPERIAL L1BRARY, CALCUTTA—
Question Re placing of the

Museum.
Question Re transfer of the —— to the administrative control of the

Bengal Government. ‘

on an equal footing with the British ‘

INAUGURATION OF THE THIRD SESSION OF THE COUNCIL oF Bmm AND THR
LEGISLATIVE ASSEMBLY—
—— by His Excellency the Viceroy . . . . . . . '

INcoME Tax —
Question Re accounts filed by —— payers y

Ircome Tax Acr—-
Question ke amendment of Sections 11 (8) and 4 (2) of the —— .

Question R¢ amendment of Section 53 (1) of the ——

INcoME Tax DEPARTMENT—
Qusstion Re centralisation of the — . Ve .

.

Ixp1aN CrviL RSEnvxcn— |
Question Re Indianisation of t}te .
Questioms Be number of officers in the — and the Prownclal uwl
Sernwice.
Question Re pay, allowances and pensions of members of the — .
Motion for postponement of the Resolution Be Prime Minister's speech |
on the po itical future of India and the — from 6th to 7th Septem-

» ber 19

PigE.

202.50-
" 251
262.

480—486
443
447 —448-

405-

228229

232
232

127
126

2223

35
139-

88
62




‘1‘2 INDEX; ‘

INpisx ‘Crvir SeRvICE—concld.
Resolution Re Prime Minister's speech on the political futufe of India
¢ andthe —
Statement laid on the table Re number of officers in the —— and the
Provincial Civil Service. .
SF Motlon%) for Adjournment.”
. ' i
IxpIAN LEGISLATURE, MEMBERS OF— i
Question Re supply of information to —— by Government servants .

INDIAN MusEuM (AMENDMENT) Brrn—
Motion for leave to introduce . .
Introduced . .

- Motion to take into consldemtlon
Taken into consideration
Pagsed . . . . .
Messaoe from the Legnslatxve Assemb]y a.greemg, without amendments,
to the —— which was passed by the Council of State.

.
.
.
.

INpIAN StaTes (PROTECTION AGAINST DIsAFFECTION) Binn— .
Certificate and recommendation of the Governor General under Section
67 B of the Government of India Act in regard to the —- .
Laid on the table . .
Motion to take into consldemtlon

Taken into consideration . .
Passed . . . .

. . . . . .
. . . . . .

. . . . .

. . . . . . .

INDIANISATION OF THE INDIAN ARMY— ‘
Question Re measures for the — .

INDIANS—
Resolution Re Colony-returned —

ISDUSTRIAL LABOURERS— -
See “ Labourers.”

IxDUSTRIRS—
Question Re development of — based on local resources in India

I5SpUSTRIES DEPARTMENT—

Election of members of the Couneil of State to the Panel of Standing
Advisory Committee attached to the —

InnEs, TEE HoNouraBLE Me. C. A —
Resolution Re system of monopolies for sale of salt in the Punjab ox

IRRIGATION— .
Question Re —— schemes in Dera Ismail Khan District

.JaFFER, THE HoNouRaBLE KHAN BaHADUR EBRAHIM HarRoOON— i
Nommahon of —— to serve on the Joint Lomm.xttee on the Cantonments |
(House-Accommodatiodfy Amendment Bill.

H
|

66—128
437

227

64
238
238

238
405

438
438
477510

510—520
520

139—166

270

406

290—294,
295—297.

3562—3563
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JoaENDEA SINGH, THE HONOURABLE SABDAR— ,‘ *
Election of —— to the Panel of Standing Adyisory Committee attached | 406
to the Department of Revenue and Avncultme |® °
Indian States (Protection against Dlsa"l‘ectlon ) Bill . . ' 495—496,
519 —520.
Motion that a Joint Committée should usually not consist of mare han l e 203
14 members. L
Nomination of —— to serve on the Joint Committee gn the Cantonments 65
.House-Accommodation) Amendment Bill, .
N«Endllnatlon of —-~ to the Joint Committee on the Cotton Transport ! 444
Nomination of —— to the Joint Coinmittee on the Indian Boilers Bill . i 200
Resolution Re collection, compilation and publication of satistics relating 471
“to the economic, social and constitutional progress of India.
Resolution Re Colony-returned Indians . | 163
Resolution Re Prime Minister’s speech on the pohtxcal futare of Indm 9195, 101.
and the Indian Civil Service.
Resolution B¢ recommendations of the Railway Comnmittee and ' 456—458,
reconstitution of Railway Board 483 —466.
Resolution Re recruitment and training of probationers for the Indian : 316—316
Forest Service. |
Resolution B system of monopolies for sale of salt in the Punjab ! 295—295
Ses “ Questions and Answers.” !
l
JoiNTt COMMITTBE{s,— i
Motion that a ~—— should usually not consist of more than 14 members : 201—204-
See « Boilers Bill ”. - '
See « Cantonments (House-Accom.modation) Amendment Bill.” :
See “Code of Criminal Procedure (Amendment) Bill."’
See  Cotton Transport Bill.”
See “ Mines ' Amendment; Bill.”
Sge “ Workmen's Compensation Bill.” - .
JuMmua PraYERs—
Question Re leave to Muhammadan employees for —- . . 136
KarE, THE HoNOURABLE Me. V. G.—
Amendinent of Standing Orders . . . . . 395—397,
: 98.
Election of —— to the Panel of Standing Advisory Committee attached | 406
to the Department of Education and Health.
Election of to the Panel of Standing Adwsory Committee attached ' 405
to the Departments of Comnerce and Industries.
Hindu Ceremonial Emoluments Bill . . . 238 —244
Indian States (Protection against Dlsaﬁ'ectwn) Bill . . . 486—48'43',
610—513.
Motion that a Joint Committee should usually not consist of more than 203
14 members.
Nominatign of --— to the Joint Committee on the Indian Mines 431
{Amendment) Bill.
Nomingtion of --— to the Joint Committee on the Workmen's Com- - 204
pensation Bill.
Police (Incitement to Disaffection) Bill . . . . . 413—:;:
440 - 441

Procedure in regard to Bills which Governor General has certified under
Section 67 B “of the Government of India Act. 1Y

P 4
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“Kare TeE HoNorraBLk M. V. G.—-concld.
Résolution Re collection, compilation and publication of statistics relating 4656—468,

to the economic, social and constitutional progress of India. 470-2471.

! Resolwtion Re limitation on hours of work in inland navigation . 345—347
Resolution Re Prime Minister’s speech on the political future of I[ndia 66—71,
and the Indian Civil Service. 119—121.
eReiolution e recommendations of the Railway Cofamittee and recons- 460

Mtution of Railway Board.
Resolution ®e recruitmént a.nd trajning of probationers for the Indian 321—-322
Forest Service. '
Resolution Re separation of the accounts of the Combined Post and | 166—160,
Telegraph Offices. | 281285,
287.

See “ Questions and Answers.”

‘Kas1MBAZAR, THE HoNouBABLE MAEaRAJA Sz M. C. NaNpy, oF—
See “Nandy, The Honourable Maharaja Sir M. C.” :

KATHEIAWAR—
See  Political Department.”

“KEsHEAVA Prasap 8iNen, THE HoNouBABLE MaHARATA BaHADUR—
Election of —— to the Panel of Standing Advisory Committee attached 406
to the Department of Revenue and Agncnlture

See  Questions and Answers.”

KuaparDE, THE HoNoURABLE MR. G. 8.—
Code of Criminal Procedure (Amendment) Bill . . . . . 187—189,

193—196,

206—=07,

209—212,

214—215—

. 220, 222,

224

Hindu Ceremonial Emoluments Bill . . . 246—253

Indian States (Protection against Dlsaﬁectxon) Bl . . . . 606—>508,

F 514—516

Nomination of ——'to the Joint Committee on the Indian Mines 431
(Amendment) Bill.

Nomination of — to the Joint Committee on the Workmen’s Compen- 264,

sation Bill.
Resolution Re Prime Minister's speech on the political future of India 112—-116
and the Indian Civil Service.
Resclution Re separation of the accounts of the Combined Post and 276—280
Telegraph Offices.
Resolution Re treatment of political prisoners
Transfer of Ships Restriction ( Repeahng) Bill
See *“ Questions and Answers,”

- . . . . 391—393
. . . 476

‘Krura BaxasE, MALIK—

Treatment of —— Vakil of Bannu, in the North West Frontier Pro- 268—269
vince Jails.

L

¢ .
Kmeﬂg‘n 00D .
Congratulations on the —— conferred on the Honourable Kh o
Sir Ahmedthamby Maricair. rable Khan Bahadur | 54
‘KorLwair—

Question Re Sone Bridgegat —— on the East Indian Railway . 132
¢
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e [ J
v - -
, . Paes.
KoLLENGODE, THE HONOURABLE RAJa V. VasUDEVA Rasi oF— .
*See “ Vasudeva, The Henourable Raja V."”
LABOURERS— . .
Resolution Re conditions of life and complaint of industrial snd agri- 63-58
cultural Indian ~——. o
[ ] -
LapY CLERKS— . ) S
See « Post Office(s).” . .
Lar CEAND, THE HoNoUrABLE Rio BaHADUR CHAUDHRI—
Qath of office . . . . . . . "o . . 306
Lat Ceanp & Sons, MEsses.—
Question Re payments made to —— for printing work during 1919-20 36
and 1920-21.
LAND ACQUISITION —
Question Re acquisition of private lands for private companies . . 17
LaAND ACQUISITION ACT— '
Resolution Re amendment of the —— 40 as to make any Government 445—456
Notification to acquire land for a public purpose subject to be
questioned in a Civil Court.
Lascar CREWS—
Question Re allotment of life-boats for — . . . 131
" Question Re provision of life-belts and life-boats for ~—— on ships . 131
LEGISLATIVE ASSEMBLY—
Inanguration of the third session of the Council of State and — by 1-9
His Excellency the Viceroy.
LEGISLATURE(8)—
Question Re powers of a local —— to amend the Court Fees Act |, . 132
LBG1sLATURER, MEMBERS OF THE—
Question Re interview of —— by Government servants. 36
See “ Indian — "',
LiBBARY—
See “ Imperial —Calcutta.”
Linxpsay, TaE HoNxouraBrE Me. H. A. F.—
Motion to refer the Indian Mines (Amendment) Bill to a Joint 430—431
Committee.
Motion that a Joint Committee should usually not consist of more than 203
14 members.
Nomination of -— to the Joint Committee on the Cotton Transport 444
Bill. ] !
Resolution Re collection, compilation and publication of statistics 468—4.0
relating tp the economic, socia] and constitutional grogrees of India.
Resolution Re conditions of life and complaint of industiial and agricul- 66 —57
tural Imdian labourers.
Resolativn Re limitation on hours of work in inland navigation . 341347
Resolution Re recommendations of the Railway Committee and recone- 460—4.,3
titution of Railway Board. . ) ,
347—348

Resolution Re trimmers, stokers and children employed at sea .
L]

°?
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Lixpsay, TeE HoNouraBLE Mg, H. A. F. - concld. : .
Resolution Re weexly rest day in commercial establishments ol 318249
!. Statement laid on the table Re purchases of materials for Indian Rail- | 212

ways from British firms.
Statement laid on the table Re treaty ana.nvements involving fiscal | 357—371
«"Bbligatioms.
Te@nsfer of  Ships Restyiction (Repealing) Bill . . . C e 474,476
L1QUOR ADVRKTISEM s\'re_ ‘
See * Postage Stamp.

LisT8) —
Ses “ Government of India —."
Loax(s)—
Question ffe borrowing by Government of India in the Umted Kingdom 11
Question Re sovernment of India — . o 16—17
Question Re total amount of Government of lndla -_—_ . . o 133

Magicaig, THE HonoURABLE KHAN BARADUR SiR ABMEDTHAMBY —

Congratulations on the Knighthood conferred on — 54

Election ot —— to the Panel of Standing Advisory Coasmittee attnched 406
to the Departents of Commerce and Industries.

Nomination of - — to the Juint Commi'tee on the Indian Bonlers Bill 200

Nomination of —— to the Joint Committee on the Workwen’s Compen- 204
sation Bill.

Resolution Re amendment cf Electoral Rules . 264

Resolution Re Colony-returned Indians . 151—162

|
Resolution Re conditions. of life and compiamt of mdm-tnal and agri- ! 53—54,
cultural Indian labourers. |

57—68:
See ** Questions and Answers.”
MARBRIAGRS —
Quettion Pe statistics of —-— under tho Special Mamaoes Act, 1872 15
MEepICAL GRADUATR(8) —
See “ Scholarship(s). ”
Mnssmx(n —
- from Governor General Re nomination of Fanel of Chairmen . 39
—~ of condolence to His Excellenoy the Vicer oy on his mother's death | 199
~— from His Excellency the Viceroy thanting for the message of | 271
condolence on his 1nother’s death. l
— from the Governor Geneval certifying, under Section 67B of the | 4383

Government of India Act, that the Indian ~tates (Protectin against .
Disaffection) Bill is ezsential i the interests of Briti-h India.

—— from the Governer General recommending, under Xection 67B of | 438
the Governmeut of Indla Act, that the indian States (Protection
against Disaffection; Lill be paseed in the form annexed to the —

—— from Earl Winterton thanking the non-cfl.ial membcrs of tl)e . 271
Council of Stute for their telegram of welcomne on his visit t» India. :

—— from the Legislative Assembly to refer the Indiun Builers Bill to 4 ‘ 197
a Joint { ommittee. -

— from the 1 egislative Assernbly to refer the Cantonments (House | 68
Accomnmoiation) Améndment ''11 to a Joint .C: mmittee. :

—~— from the Legislative Assembly to recommit to the Joint Lommlttee . 171

the Cantonments Hodse Accommodation Amendment : ill.
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Mzssms(s)— coneld,
from the Legislative Assembly to refer the Cotton Transport Bill ® 438

. to a Joint Committee.d i
—— from the Legislative Assembly agreeing, without amendments, to! o 495
the following Kills which were passed by the Council of Stats : —
(1) Indian Extradition ( Amendment) Bill. '

(3) Indian Museumn : Amendment) ‘Bill. -y
—— from the Legislative Assembly to refer the Indian Mipes (Amend- | o, 399
ment) Bill toa Joint Comm ittee. *.
—— from the Legislative Assemnbly agreeing to ‘the amendments made | 473

by the Council of State in the Police +Incitement to Disaffection) Bill. ,
—— from the Legislative Assembly to refer the Workmen’s Compensa- : 197
tion Bill to a Joint Committee.
MiILiTaRY OFFICERS — .
See * Political Department. ™

Mirrer, THE HoNOURABLE Sie LESLIE-—

Code of Criminal Procedure (Amendment) Bill . ‘ . . . 184—186
Hindu Ceremonial Emoluments Bill - 256—257
Nomination of —— to the Jcint Committee on the Indian Boilers Bill . ) 200
Nomination of —— to the J oint Committee on the Workmen’s Compen- - 204
sation Bill. '
Qath of office . . . . . e 1
Police (Incitement to Dlsal!’ectnon) Bill . 492423
Resolution Re Prime Minister’s speech on the pohtxcal futum of India ; -99—101

and the Indian Civil Service.

MiNEs (AMENDMENT) BILL - !
|

Message from the Legislative Assembly to refer the -—— to a Joint 399
Commlttee
Motion to refer the —— to a Joint Committee . . . . . 430—481
Motion adopted . . ) . ; - 421
Nomination to the Joint Committee . e . . R ‘| 431
MiNisTERS IN GOVERNORS' PROVINCES— !
"Resolution R~ reduction of numbers of === and of Members of | i 4152
Governors” Executive Councils. |
| |
M1irrER, TEE HoxoUuRABLE Sik BIiNoDE CHANDRA— !
Code of Criminal Procedure (Amendment) Bill . . . . .0 176-181,
191- 192,
208
°2:8— 219
Election of —— to the Panel of Standing Advisory Commxttee attswhed ' 406
to the Department cf Education and Health,
Election of —— to the Panel of Standing Advisory Commxttee attached 405
to the Home Department. i
Hindu Ceremonisl Emoluments Bill . R . . 258 - 260
Indian States (Protection azainst Disaffection) Bill ‘ 488—490
Resolution Re Prime Minister's speech on the political future of India -  80—24
and the Indian Civil Service. :
. H
Moncnmn'SmrH. Tae HoNouR4BLE MR. H.—
Amendment of Standing Orders . , . 397
Cantonments «House-Accommodatlon) Amondment Bill . . . 171
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Moncamrr SuitH, TAEE HoxouRaBLE MR. H.—eoncld. '
Code of Criminal Procedure (Amendment) Bill , . . . .

«
€

@ o
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Election to Panels of Standing Advisor Comtmttees attached to certain |
Departments of the Government of India. : !

Nomination of —~— to the Joint Coinmittee on the Indian Boilers Bill. |

Nomination of —— tothe Joint Committee on the Indian Mines "
(Amendment) Bill. )

Police (Incltement to Disaffection) Bill !

Procedure in regard to Bills which Governor General has oertlﬁed
under Section 67 B of the Govemment of India Act.

MoXoTYPE—
Question Re cost of —— staff in the Govermmnent Press at Calcutta v

MortroN —- .
‘——Re election of the Panels -of Standing A-lvisory Comamittees attached
to certain Departments of the Government of In lia.

MoTION FOR ADJOURNMENT —
Notice of —— to discuss the situat on arising out of the Prime Mimis-
ter's speech Re pohtlcal future of India and the Indian Civil Service. '

Moror SeiniT ~
Question f2e duty on —— manufactured in India . . .

MuppiM N, THE HONOURABLE SIR ALEXANDER— .
Awmendment of Standing Orders . . o B . . .
Presiding . . . . . . . . .

See © President.”
Sece “ Ruling(s).”

MumgaMMADAN{B)—
Question Re appointment of in the Upper Division of the varxous
offices of the Government of India by the Staff Stlection Board. N
Question Re leave to employees for Jumma prayers .

Quostion Re recruitment of —— by the Staff Selection Board fori.

various offices of the Government of India. |
‘Question Re retention of services of —— employees in the Government
of India Secretariat. : |

Sce ¢ Students . ¢

i

Page.

58,172 —
176,186~
188,191,
193—195
197,205—
206,208 —
10,212~
213,221,
223, 224

© 299

200
481

423
411

33

264 —265

39

14

398
1,11,54,
61,125.
169,199,
227,256,
267,230,
305,335,
351,401,
435,473.

. 135
136
135

135-136 .
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Mueray, TAE HoNOURABuB SIR ALEXANDER—
Election of —— to the Panel of Standing Advisory Committee attached 406
to the Departments of Commerce and Industries. *
Nomination of — to the Jomt Committee on the Indian Mines 431
(Amendment) Bill. ovg
Nomination of —— to the J omt Committee on the kamen s Com- v, 204
pensation Bill. *

Nomination of —— to the Fanel of Chairmen 39
Resclution e Prime Minister’s speech on the political f'uture of Tndia 76—80, 96—

and the Indian-Civil: Servxce 98
. 8ee ** Questions and Answers ”

MyYMENSINGH, THE HOXOURABLE Manarasa S, K. ACHEARYYA CHAUDHURI

or—
&ee *“ Acharyya Chaudhuri, the Honourable Maharaja S. K. .

Naipu, Tax HoNoURABLE DiwaN BAHADUR V. RAMABHADRA— N
244

Hindu Ceremonial Emoluments Bill .
Message of condolence to His Exce]lency the Vwaroy on his mothers 199

death.

Naxpy, THE HoNOURABIE MAHARAJA SIR M C— -
Hindu Ceremonial Emoluments Bill 262
Resolution Re separation of the accounts of ‘the C ombmea Post and 160—161
Telegraph Offices.
See “ Questions and Answers. ” !

Nasix Roap— ‘
Question Re branch railway line between —— and tte City of Nasik . 19

See « Railway Refreshment Room(s)”. :

NavicaTron— -
Resolution Re limitation on hours of work in inland 841~ -347

NEGOTIABLE INSTRBUMENTS (AMENDMEMNT) Bror—
Motion to take into comsideration . . . . . . 430
Taken into consideration . . . . . . . . 430
Passed . . . . . . . . . . . 4306

New CariTayl (DELEI—
Sec * Raisina. *’' -

NoN-CO-0PERATION— . ‘
Sec “ Student(s'.”

NorTH-WEST FRONTIER PROVINGE—
Question Re cases of murders, dacoities and kidnapping in the — m 332
1921-22,

Question Re insceurify of life and property in the raral areas of the ——

" See “ Abdul Ghaffar Khan. ”

See * Arins. " »
8ee “ Arms Factories, ”
See « Dera Ysmail Khan.’

|
i 230
l
[

&ee “ Kfuda Bakhsh, Ma.hk ” . ‘,

Se < Police. "
See ¢ Political Prisoners s
See ¢ Raid s).” : .

Seoa’ Road(s).”
. . »




NorTH WESTERN RAILWAY—

Question Re food-grain mandis on the — . . e .
+ &eo  Shorkot Railway Btation.”

QarE g» OrFic L

mmond the Honourable Mr. E. L. L. . . .
Ls.l Chand f‘ne Honourable Rao Bahadur Chaudhn . .
Miller. the Honourable Sir Leslie Creery . . . .
Thompson, the Honourable Mr. J. P. .
Vasudeva, the Honourable Raja V., Raja of Kollengodo .

e s @ < o
e o o =

O'DoxxeLL, THE HoNoURABLE M&. 8. P.—

Court Fees (Amendment) Fill

Motion for election of Panels of Standmg Adnsory Committees to be |

attached to certain Departments of the Government of India.

Ifotion for postponement of the Resolution Be Prime Minister’s speech
on the political future of India and the Indian Civil Service from
6th to 7th September 1922. .

‘Official Trustees and Adminietrator General's Acts (Amendmetit) Bill,

Pargi Marriage and Divorce (Amendment) I'ill,

Police (Incitement to Disaffection) Bill . . . . . .

Resolution Re amendment of the Electoral Rules

Resolution Re reduction of numbero of Ministers in Governors Provm-
ces and of Members of Governors’ Executive Councils.

Resolution Re treatment of political prisoners . o . . .

Statement laid on the table Be number of officers in the Indian and
Provincial Civil Services.

OFFICIAL TBUSTRES AND ADMINISTRATOR GENERAL'S AcTs (AMENDMENT)

Biin—

Laid on the table as passed by the Legislative Assembly . . .
Motion to take into consideration . . . . . .
Taken into consideration . e . . . . . .
Palsed ., . . . . . 0 R . . .
OrrHANS' FUND —
See  Uganda Railway.”
PANEBL OF CHAIRMEN—
Nomination of — . . . . . . e .
PANELS OF STANDING ADVISORY COMMITTERS —
Ses * Standing Advisory Committee(s).” « «
= PABRSI MARRTIAGE AND D1vorcE (AMRNDMENT) BiLL—
Laid on the table as passed by the l}egwlahve Assembly . . .
Motion to take into consideration . . . . .
Taken into considerstion . . . . N . .
Passed . . “ . - . . . » . .

I
i

Pagz,

8512852

b bt G

431—433
264—255

52

482—133
152
406—407,
414—416,
418420,
422,
424—428
268
48—50

376—381,
386—387,

395—396.
437

199
432—433

433

39

. 199

432
433
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Payt—
8ee “ Dead Letter Oﬁce, Bombay.” o
See *““ Post Office, Officers of.” » .
8See * Postal Clerical Establishment.”
See “ Postmasters-General.” o - o
L] )
PEsHAWAR JAIL— . 3 *e
Ses * Political prisoners.” ¢ .
PIECE-WORKER 6)—
Question Re classification of —= in Government Presses . 35
Question Re cost of Government Press —— staff at Delhi, Slmla. a.nd 31
Calcutta.
Question Re earnings of ~- - in Government Presses 33
Question Re payment to -—— for idle periods in Government Fresses 34
Question Ke reductions of —— in Simla and Delhi Government Presses i~ 354—355
Question Re Report of Press — Committee . . . . 31
See * Transfer.”
PoricE— ’
Question Re recruitment of the —— in the North-West Frontier Pro- 354
vince. ; :
Porice (INCITEMENT To Disarpecrion) Bron—
Laid on the table as passed by the Legislative Assembly . . . 305
Motion to take into consideration . . . . . . 2 406—415
Taken into consideration . . . . ' . o 415—429
Passed . 429
Message from the Legls]atlve Assembly agreemg to the amendments 473
made by the Council of State in the —— |
Poriricat DEPARTMENT - C
Question Re expenditure on the —— in Kathiawar and Rajpiitana o 128
Question Re legal qualifications required of Mlhta.ry Officers in the —— | 128
Question Re number of Civil and Military officers in the dmwmg 128
Ra. 500 and over per mensem. ,
Question Re rumber of officers drawing Rs. 500 and over per mensem in 128
the — in Kathiawar and Rajputana.
Poriricat PRISONERS—-
Question Re -— - in the North West Frontier Province Jails . . 267—~268
Question Re treatment of —— in the North West Frontier Province 268
Question Re treatment of — in Jails . . . . 36--37
Question Re treatment of —— in Peshawar Jail . . . . 269
Resolution Re treatment of — . . . . . . . 371—396
PorTFoLIO(8) IN GOVERNOR GRNERAL'S Exrcurive CounciL—
Question Be proposed —— for Transport and Communications . . 2728
Porr(s)—
See ** Vizagepatam. .
Porrs (AMENDMENT) BILL —
Annowiement Re assent of the Governor General to the —— . . 39
Post Orrice(s) — .
Question Re employment of lady clerks in —— . ¢ . . 4231
. 3

Qnestion Re practice of split daty in the Poona Head —— .
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Section 67R of the Government of India Act.
See *“ Muddiman, The Honourable fir Alexander .
See *“ Ruling(s)”, ° |
8ee « Session 1n Novemper 1922, ” ) :
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) Page.
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Bosr Crrice(s)—conc d.
Resolution Re separation of the accounts of the Combined Telegraph 156 —167,
¢« and —— . 272--287
‘ Sec Aerial Mail Service.”
See * Dead Letter Office, Bombay. '
Sec ™ Railwgy Mail Sorting Oﬂice(s) » ‘
* ° N
Post OFFicE(s), OFFICERS OF —o ¢
Question Re acting allowance of ~— . . . . . 404
Question Re pay and prospects of —— . . . . . . 404--405
See ** Fostmasters-General. ™ ‘
See «“ Postal Superintendent(s). ”
1’08TAGE STAMPS —
Question Re liquor advertisements in the books of -— . 18
PosTaL CLERICAL ESTABLISHMENT —
Question Re scales of pay of — - Bombay . . . . 401—402
PostaL RaTEs —- °
Question B financial results of the increased —— . . . 15-16
Question Re revenue from new —— and Railways . . . 3788
Question Re rovenue from theincreased —— . N N . 230
108TAL REVENUE —
Question Re — ~ from revised postal rates . . . . £28
See « ostal Rates,”
PosTAL SUPERINTENDRNT(8) —
. Question Re recruitment of —-— . B o . . . 234—235
PosuasTERS GENERAL —
Question Re pay of I.C.S. and non-1.C.5. —— under the revised scales 408—404
Question Re revised scales of pay for I.C.S. and non-1.C8, —~ - ! . 408
Quostion Re time-scale of pay for —— . . . . . . 402—403
PEBSIDENT =
Appreciation of good work tof, and expression of good wishes to, the , 620—531
Honourable Sir William Vincent on his retirement.
Attendance .of Members at the meetings of the Council of State held - 520
during Septefnber 1922.
Election to panels of Stacding Advisory Committees attached to oertam 598—3899
Departments of the Government of India. ’
Fixing of days for receiving of nominations and for holding of e]echon 266
to Panels.of Standing Advisory Committees.
M:lssacl;e of condolence to His Excellency the Viceroy on his mother’s 199
eat
Message from His Excellency the Viceroy thamking the Council for, * 271
their message of condolence on his mother's death.
Procedure in 1egard to Bills which Governor General has certified under* 439 - 448
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PR®RIDING —
Dadabhoy, The Honourdble Sir Maneckji . .+ - , . . . 254,288, 334
. H

Muddiman, The Honvurable Sir Alesander . . . . . 1,11,54, 61,
125, 169, 199,

' _ * 297, 28 267,
. s 290, 305, 335,
. . 361, 401, 435,
473.
Zulfigar Ali Xhan, The Honourable Siv . . . . . 53
PRrESS(ES), GOVERNMENT —
.Question Re classification of piece-workers in —— . . . 35
Question Re compassionate fund for émployees of —— . ' . 31
Question Re cost of salaried and piece-workers staff of —w== at Delhi, . 31--32
Simla and Calcutta.
Questﬁfn Re disparity in supervising establishments in Simla and 356—357
Delhi. :
Question Re earnings of piece-workers in . . . , . 33
Question Re highest and lowest class-rates of compositors and binders 34
in ——.
Question Re Monotype staff in — — at Calcutta . R , 33
Question Re payment to piece-workers for idle periods in ==-— . 34
Question Re reductipn of —— staff in Calcutta. . . . 32
Question Re reductions of establishments in Simla and Delhi —— . 354--365
Question Re supervising establishments in Simla and Delhi —— . . 356

Simla to Delhi . . 365--356

Question Re transfer of a piece-worker from

PrEss Law BREPEAL AND AMENDMENT BrLr—

Announcement Re assent of the Goverror General to ~—— . . 39
Prrss Pi1ECE-WORKERS COMMITTEE—

Question Re Report of the —— Vv e e . . . . 31
PRricE8— .

Question Re Indian —— of food-grains . . . . . 181132

PriMB MINISTER'S SPRECE—
Motion for postponement of the Resolution Re on the political 52
future of India and the Indian Civil Service from 6th to 7th Septem-

ber 1922.
Notice of Motion for Adjournment to discuss the situation arising out 39
of the —— Re political future of India and the Indian Civil Service.
Resolution Re —— on the political future of India and the Indian 66—123
Civi] Service. - '
PRINTING—
Question Re cost of —— census figures for 1911 and 1921 . . . 3334

See “sLal Q.hand and Sons, Mesgn.”

PRISONERE—
See “Political —."
P ROCEDURE— Vo
—— in regard to Bills which Governor General has certified under 439—443
L]

. Section 67B of the Government of India Act. |

o

L



[N . . .

“, Commission’s Report.

24'9 ' INDEX. e ! .
[ c
Pagk,
€.
¢ .
Pnpvwcnn CIviL SERVICE—
¢ Question Re numbers of officers in the Indian Civil Service and 139
4- p ——
Stge ment lajd on the table Re numbers of officery in the Indian Civil 437
rvice a.n the ——.
PUBLICATION, U\'wrnonlsnn-—-
Question Re —— of the chal Commission’s Report . . . . 435—437
QUESTIONIB)— )
Ruling by President dlsallowmv a —— — reflecting on the conduct of 236 - 237
business in the Legislative Assembly
Ruling by President Re proper time for the putting of supplemen- ~ 38
tau —_
See *“Questions and Answers.”
|
QuUESTIONS AND ANSWERS — i
AcEaryYs CEAUDHURI, THE HoNouRaBLE MaHARAJA S. K. —
Question Re increased rates of the Bengal Telephone Company ot 230
Question Re revenue from the increased postal rates . 230
Question Re falling off of Railway revenue 231
Quostion Re transfer of the Dacca Section of tha Eastem Bengal Raxlwa.v 231
to the Assam Bengai Railway.
Question Re decixions arrived at with regard to projected railways 232
Question Re transfer of the Imperial Library, Calcutts, to the admnne- i 232
trative control of the Government of Bengal
Question Re placing of the Imperial Library, Calcutta, on an equal 232
footing with the British Museum.
Question  Re Indianisation of the Indian Geological Survey . 232—233
Question Re vacancies in the Imperial Grade of the Indian Geologlca.l 233
Survey. _
Question Re Selection Committee for rderuitment of Indian Oﬂieels . 233—234.
in the Indian Geological Survey. i
Queatxon Re yprocedure to be followed in recruiting Indians in the 234
Indian Geological Survey.
Question Re Rockfeller Foundation Scholarships set aside for Indian 234
Medical graduates. :
Question Re time-scale of pay for Postiasters-General . | 402—403
Question Ke revised scales of pay for Indian Civil Service and non- ] 403
Indian Civil Service Postmasters-Genel al.
Question Re pay of I, C. S. and non-I. C. S. Postmasters- Genera.l 493—-404
under the revised scales. : '
Question Re acting allowance of officers of the Post Office . . 404
Question Re pay and prospects of officers of the Post Office . ' . 404 —-405
DapiBHOY, ToE HoNoURABLE Sik MANECKJI-— -
Question Re centralisation of the Income-tax devartment 2223
Question Re revenue expenditure on Light Railwayn . 28
Qnostion Re scheme of Raniganj-Calcutta camal for tra.mport of 23—24
coal, ¢
Question Re expendntu.re on military occupation of Waziristan ¢ 62
Froou, THE Honouum.n Sie ARTHUR— ;
Supplementary Question Re qualifications of Postal Superintendents 236
Supplementary Question’ Re wunauthorised publication of the Fiscal | « 437

a'
i
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Quns'uons AND ANSWERS—2contd.
HotsertoN, THE HoNoURABLE Sie Epgar— .
Question Re unauthorised publication of the Fiscal Commission’s 435—437

Report. s
’ 2 LIPS
® ? ..
JoGENDRA SiNGH, THE HONOURABLE SARDAR-— o
Question Re provigion of life-belts and life-boats for lascar crews on 131
ships.
Question Re allotinent of life-boats for lascar crews . . . . 131
Question Re Indian prices of food-grains , . . . . . 131—132
Question Ke Sukkur Barrage Project R . . . . . 361
f
Karg, THE HoNovRaBLe Me. V. G.—
Question Re ranks of, and outfit allowance admissible to, officers of the 169
Bombay University Training Corps. .
Question Re pay and allowance of officers of the Bombay University 169
Training Corps.
Question Re regulations relating to cutfit, pay and allowances of oficers 170-
and men of the Univer sity Tla.lmnv Corps. 170

Question Re status of officers and men of the University Training

Corps.
Question Re attachment of officers of the Univer, sity Tmmmg Corps to 170
regular units for instruction.

Question Re advisory committees for the Indian Territorial Force. 170~-171
Question Re recruitment of Postal fuperintendents . 234236
Question Re the practice of split duty in the Poona Head Post Office . 236
Question Re employment of lady clerks in Post Offices . . . 401
Question Re scales of pay of postal clerical establishment, Bonbay . 401402
Question Re scale of pay for the Dead Letter Office, Bombay . 402
Question Re conditions of service in stationary Railway Mail Sm’tmo: 402
Offices. ‘
|
KesEava Prassap SiveH, THE HoNovRsBLE MAHARAJA BaHsDUR—
Question Re powers of a local Legislalure to amend the Court Fees | 132
ct. ) |
Question Re Sone Bridge at Koilwar on East Indian Bailway . . 132
Question ‘Re transfer of control of salt operations in Bihar and Orissa 132
to the Local Government.
Question R- export of rice . g . . . 13 —133
Question Re total amount of Government cf Indm debt . 133.
Question Re widows’ or orphans’ fund for Indian employees on Uvanda 134
Railway.
Question Re status of Indians in Colomes . . . . . 134,
Question Re sale of surplus stores . . . . . . 227

KEAPARDE, TeE HoNoURABLE ME. G. 8.--

Question Re reductions of establishments in Simla and Delhi Govern- 364, - 356
ment Bresses. v

Quesfiyxi Re transfer of a Government Press piece-worker flom Simla 365—869

elhi.

Question Re supervising establishments in Simla and Delhi Govern~ 366

ment Presses.

estion Re disparity in supervising establishments in Simla and Delki 3663867

o Government Presses. Ve

~
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‘QuESTIONS AND ANSWEs—contd. | .
VIAmcun, TrE HoxougaBLE KHAN BAHADUR SIR AHMEDTHAMBY—
Questipn Re scheme for development of Vizagspatam Harbour . ‘ 22
Question Re personnel of the Ig';per Division in the various Depmtments 134
of the Government of India Secretariat.
Qevstion Reappointment of Muhammadans in tle Upper Division of 135
Jhe various offices of the Government of India by the Staff Selection :
‘Board. ¢
Question Re recruitment oft M uhainmadans by the Staff Selection Boald 135
for the vaious offices of the Government of India.
Question e retenticn of services of Muhammadan. employees in the ' 135—186
Govermmne nt of India Secretariat.
‘Question Re leave to Muhammadan employees for Jumma prayers 136

Question Re npumber of Muhammadan students who have left schools 235—236
v and colleges and of Muhammadan employees who have resigned |
their appomtmenta in the service of Central Government.

Murriy, THE HoNOURABLE SIR ALEXANDER—
Supplementary Question Re Fiscal Commission’s Report ! 28

t
' 1
Naxpy, Tog HoNoURABLE MAHARATA S12 M. C.— |

Question Re Aeworth Committee’s Report on Indian Railways 27

Question Ro transfer of control of State-owned Railways from Com~ 27
panies to the State. i

Question Re proposed portfolio for Transport and Communications in 27—28
the Governor General’s Executive Council.

Question Re transfer of control of Calcutta High Court flom 28
Government of India to Bengal Government. i

Question Re Fiscal Commission’s Report ' 28

Question Re cost and results of Right Honourable Srinivasa Sastri’ { 28—30
mission 10 Austral @ and New Zealand. :

Question Re cost of High Comnissioner’s establishment in London o 30

Quﬁstxon Re money and time required to complete the new Capital at 30

aisina.

Question Re Report of Press Piece-workers Committee . . . : 31

Question Re compassionate fund for Government Press employces ! 31

Question Re cost of Govermmnent Press staff (salaried and piece-workers) | 31—32
at Delhi, Simla and Calcutta.

Question Re reduction of Government Press staff in Calcutta . 32—83

Question Re Monotype staff in Government Press at Calcutta : 33

Question Re earnings of piece-workers in Government Presses . . 33

Question Re cost of printing census figures in 1911 and 1922 . L 33—34

Qu;stlou Re payment to piece- -workers for idle periods in Gover nmept 34

resses.

Questlon Re highest and lowest class-rates of compositors and bmdels 34
“in Government Presses.

Question Re payments made to Vessvs. Lal Chand and Sons for printing ' 35
work during 1919-20 and. 1920-21. ‘

Question Re classification of piece-workers in Government Presses . 35

Question Re Indinnieation of the Indian Civil Service . . 35—36

Question Re interview of members of the Legislatures by Govelnmest 36

e servants.

Question Re treatment of political prisoners in Jails . ¢ 36—37

Qule;;l;'.‘z éRe progress of revenue as.compared with budget estimates for ¢ 37

Question Re Aerisi Mail Service between London and India .~ . 37

Question Re revenue frop new postal rates and Railways . . . 37388
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QUEBTIONS AND ANSWERS—coxcld,
Naxpy, Tug HoNouraBLE MaHARATA Si M. C.—concld. ! *
Question Re pay, allowdnces and pexmons of members of the Indian ! 38
Civil Service. D
Question Re progress of establishment of Territorial Force in India ‘ 63 1)4
Question Re conditions of license granted t» Bengal Telephone Company 2/0
Question Re increase in rates ol Bengal Telephons Crmpany . 3. deg 270
’.
Rax Ssrax Dus, TeE HoxouraBL? RAI Bamapue Lans'— > ;
Question Re male F)pulation of North-West Frontter Province and 2425
number of arms held by them. .
Question Ke arms factories in tribal areas in North-West Frontier . 25’
Province. = .
Question Re raids in North-West Frontier Province by trans-bordex ¢ 25 —27
people. !
Question Re Frontier Committee’s Report . ‘ 27
Question Re rupply of information to Members of the Indian Leglsla- ; 227
ture by Government servants. .
Question /e railway revenue from passenger fares . . . . 22/—228
Question Re postal revenue from the revised postal rates . N 228
Question Re increased house rents in certain Cantonments . . . 228—229
Question Re Salt Agents in the I'unjab . . . 229
Question Re introduction of new system of Salt Agents . L 229
Question Re in-ecurity of life and property in the rural areas of the; 230
North-West Frontier Province. i -
Question e developnent of industries based on local resource: in India 270271
Question Re provision of sheds at Shorkot Railway Station : . . ?i_’l
Question Ke food-grain mandis on North Western Railway 351—352
Question Ke cases s of murders, dacoities and kidnapping in the North- 352
‘West Frontier Province in 1921-22. .
Question Re sources of supply of arms and ammunition obtained by 352
trans-border people in the North-West Frontier Province. Yo
Questjon Re suppression of traffic in arms and ammunition obtained by 352
trans-border people in North-West Frontier Province. .
Question Re irrigation schemes in Dera Ismail Khan District . 852 -.353
Question Re dange1 to the town of Dera Ismail Khan from erosion of 363
river Indus.
Question Re protective works for the town of Dera Ismail Khan to 363
arrest encroachments by river Indus ‘
Question Re recruitment of the police in the North-West Frontier 354
Province,
Question Re improvement of communications in the North-West 354

Frontier Province.
Raza AL, THe HONOURABLE SAIYaD—

Questlton Re politi«,al prisoners in the North-West Frontier Province 237 —268
ails

Qu]estlon Re treatment of yolitical prisoners in North-West Frontier 208
Province.

Question Re treatment of Malik Khuda Bakhsh, Vakil of Bannu, in 268-—259
North-West Frontier Province jails.

Question Re treatment of political prisoners in Peshawar Jail . 269

Question Ee Abdul Ghaffar Kin, undergoing imprisonment in N orth: 239270
West Frontler Province Jails.

Samarths, THE HoNoURABLE MB. LALUBHAT—
Quest'xo;: Re branch railway line betwien Nasik Road and the clty of 19
Nasi
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question of doing awayerith the annual exodus to Simla.

« [
€
. ' « Paar,
-« P o ——
QUESTIONS AND ANsWRRS—contd. .
Samarpas, TH® HoNouRABLE MER. LALuBHAI—coneld.
¢ Question Re Railway Refreshment Room at Nasik Road Station . . 19
¢ Question Re purchase of stores for India . . . . - 20
Question /e India’s share in the Imperial Wireless Chain between South | * 20
& frica, India, Australia and the United Kingdom.*
ugstion Re Wireless connection between India and England . 20-21
Question R4 alleged payment of 7 ruillion roubles for fostering Revolu- 21
tion in India. ‘ °
Question Re retirement of surplus British Officers in the Indian Army 62
Question Re emigration of colt-)}l)ies to Fiji . . . . 267
Question Re measures for the Indianisation of the Indian Army . 436
Supplementary Question Re unauthoriged publication of the Fiscal 436
Commission’s Report. - . i
BerANA, T HoNouraBLe Mu. PHIRozE C.— l
Question Re borrowing by Indian Government in the United Kingdom . 11
Question /e appointment of a Trade Commissioner for France at Caleutta 11-12
ng‘sﬁion Re appointment of a Trade Commissioner for India — in 12
rance. s
Question Re scholarships for scientific and technical research under the 12
will of “olonel C. H. Bedford, I.M.S.
Question Re continuance of the administration of Aden by the Govern- 12
ment of India.-
Question Re conduct of Appraisers in Customs Offices . 13
Question Re fines levied for violation of Customs Rules and money 13
awards to Appraisers, :
Question Re buildings of the Acetone Factory at Nasik Road 14
Question Re purchases for Indian Railways from British firms 14
Question Re duty on motor spirit manufactured in India N 14
Qufgi;ié)n Re statistics of marriages under the Special Marriages Act, 16
Question Re permanent regular occupation of Ladha line in Waziristan 61
Question Re punishment of Ipdian troops by Military Field Court - 61
Martials in Rast Africa.
Question Re India’s participation in the Imperial Wireless Scheme 1256—126
Que:tion Re provision of direct wireless communication between India 126
+ _and the United Kingdom.
Question Re provision of the Indian link in the Tmperisl Wireless Com-« 126
maunication Scheme. ;
Question Re Indian share of the expenditure on Wireless Scheme . . 126—127
qustion Re amendment of Sections 11 (3) and 4 (2) of the Income-tax 127
ct. - .
Question Re Commissions given to Colonials in the Indian Army . . 127
Question Re number of officers drawing Rs. 500 and over per mensem in 128 |
the Political Department in Kathiawar and Rajputana.
Question Re expenditure on Political Department in Kathiawar and 128
Rajputana.
Question Re number of Civil and Military officers in the Political 128
Department drawing Rs 500 and over per mensem.
Question Re legal qualifications required of Military officers in the . 128
Political Department. v ¢
Question Re management of Tirhoot State Railway . . 129
Question Re amendment of section 33(1) of the Income-tax Act . % 129
Question Re progress of revenue and expenditure as compared with 130—131
budget estimates. '
Question Re refereice to the Inchcape Retrenchment Committee of the 267
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See « Statement (s) laid on the table.”
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QURETIONS AND ANSWERS-—concld. K
SuxHBIR SiNHA, THE HOoNOURABLE LALA— .
Question Re financial regults of the increased postal rates . . 16—16
Question Re accounts filed by income-tax payers , . . , . 16
Question Re Government of India loans . S0 1617
Question Re acquisition of private lands for private compames . . 17
Question Re supply of goods wagons on Railways . oW/ —18
Question- B9 use of wagons for ke conveyance of passengers on Raxlwa?e . 18
Question Re liquor advertisements in books of postage stamps A Y * 18
Question Re Indian Engineers on Railways ° . 18 —19
Question Re sale of salt under the agency system in N orthern India 19
Question Re supply of Government of India List to all members of the 401
Indian Legls]l;ture
WacEA, THR HoxoURABLE Sik DiNsHAW—
Question Re rates of Railway freights for certain lmported and Indian 21—-22
‘raw materials and manufactures.
Qulesglon Re monthly rates of pay of officers of the British Army in 136—138
ndia.
®Question Re rolling stock on Indian Railways . . 138
Question K~ measures for safety of life and proper ty on lewa.vs 138
« Question Re waterways in India 139
Question Re number of officers in the Indian Civil Service asd the 189
Provincial Civil Service.
Ripio CoMMUNICATION-—
8ee « Wireless.”
Raip{s)—
Question Re -—— in North-West Frontier Province by trans-border 25—26
people.
Rurway (s)—
. Question e branch —-~ line between Nasik Road and the City of 19
Nasik.
Question Re decision arrived at in regard to the different projected —— 232
Question Re imvorovement of roads and ——in North-West Frontier 354
Province.
Question Re Indian Engineers on —— . . 18—19
Question Re measures for safety of life and property on —— 138
Question Re proposed porsfolio for Transport and Communications in 2728
¢ Governor General’s Executive Council. C
Question Re purchases for Indian from British firms . . . 14
Question R~ revenue expenditure on Light —— . . . . 23
Question Re revenue from new postal rates and — . . .« . 27—38
Question Re rolling stock on Indian — . . . . . . 138
Question Re supp]y of goods wagons on —— ., s 17—18
Question Re transfer of control of State-owned -—— from compames to 27
the State.
Question Re use of wagons for the conveyance of passengers on — 18
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Rarrway Boarp - . e
« Resolutjon Re recommendations of the Railway Committee and 456 - 465
*  reconstitution of ——
Rnr,mr COMMZTTEE — A :
Keselution K¢ 1e~omm"ndatnons ‘of the and reconstitution of ' 456 —465
ailway Board. “ ) '
Ru!.wu FREIGHT (8)—
Question Re rates of —— for eertain importel and TIndian raw 21 -232
materials and manufactures.
Bartway Matn SorTiNg OFFICE (81— :
Question Re conditions of service in stationary -— . 402

Rarcway RerrusmueNt Roou (8)—

Question Re —— at Nasik Road . . 49
Rarzway REVENUE—
Question Re falling off of -—— . . 281
Question Ke -— from passenger fares 227228
RasiNa—
Question e money amd time required to complete the new capital . 3>
at —-.
RajpuTaANA—
8ee « Political Department.” i
Rau Sirax Das, Tr< HoxouraBLE Ral BamaroR Lata — l
Election of -— to the Panel of Standing Advisory Committee attached 406
to the Departments of Commerce and Industries. .
_Indian States (Protection against Disaffection) Bill 506
Nomination of —— to the Joint Committee on the Cantonments 65
(House-Accommodation) Amendment Bill.
Nomination of —— to the Joint Committee on the Indian Boilers Bill 200
Nomination of -—— to the Joint Committee on the Indian Mines 431
(Amendment) Bill,
Police (Incitement to Disaffection) Rill 413,420
Resolution Re amendinent of Land Acquisition Act so as to make any 454
Government Notification to acquire land for a public purpose subject
to be questioned in a Civil Court. -
Resolution Re Colony-returned Indians . . . 146
Resolution Rs recommendations of the Railway Committee and 459
reconstitution of Railway Board.
Resolution Re recruitment and training of probationers for the Indian 324—825
Forest Service. ’
Resolution Re separation of the accounts of the Combined Post and 251
Telegraph Offices. X
. Resolution Re nystem of monqpolws for sale of smlt in the Punjab. 288—289,296
8ee  Questions and Answers”. . s
RaxcHI MEN™ML HosriTAL Brin— ¢
Announcement Re agsent of the Governor. General to - — . . 39
RaN1GUNJ-CaLcUuTTA CANAL—, -
Questnon Re scheme of —— for transport of coal . . . 23«24
iR
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L4
Bur.m\sox' His ExcrLigNcy Lorp—
Cantonments (House-Acddbmmodation) Amendment Bill . . g5
L
. Raza Avt, TEE HOXOURABLE NA1YiD—
Nomination of — to the Joinf Committee on the Uotton "mnsport ...444
Bill
- Nomination of —— to the Joint Committee on the Workmen’s (,ompem e 204,
sation Bill. ° o
Police {Incitement to Disaffection? Bill . 407—409,
: R 416—418,
421492,
- 425 —429
Résolution Re Prime Minister’s speech on the political future of India  95,95—
and the Indian Civil Service. 103,1062-109.
Resolution Re reduction of numbers of Ministers in Governors’ 45 - 48
provinces and of Members of Governors’ Executive Councils.
Resolution Re treatment of pohhcal prisoners . . . . 383386
See “ Questions and Answers.” 4
REPORT (8)—
—— of the .foint Committee on the Code of Criminal Procedure 58
(Amendment) Bill.
See “ Acworth Committee. ™
See “ Fiscal Commission.”
See « Frontier Committec.
See «“ Press Piece-workers’ Committee. ”
REsoLuTION (8'—
—— Re amendment of the Electoral Rules . 263264
~—— Re amendment of Land Acquisition Act so as to make any Govern- 445 456
ment notification to acquire land for a public purpose subject to be
questioned in a Civil Court.
—— Re collection, compilation and publication of statistics relating to 465—471
the economic, social and constitutional progress of India. i
——Re Colony-returned Indians. 132—156
~—— Re conditions of life and complamt of industrial and agr jcultural
Indian labourers. 53—58
—— Re improvement of the breed and number of milch and agricultural .
cattle. 834--344
—— Re limitation on hours of work in inland navigation. 344—347
—— Re Prime Minister’s speech on the political future of India and the 66—123:
Indian Civil Service. .
—— Re recommendations of the Railway Committee and 1econst|tutlon 456—-465
of Railway Board.
—— Re recruitment and training of probationers for the Indian Forest'  297—303,
Eervice. 305 -334
:——- Rz reduction of numbers oi.Ministcrs in Governors’ Provinces and 41—62

" of Member of Governor’s Exccutive Councils .
_ —— Re separation of the accounts of the Combined Post and Telegraph 166 — 167,

officeg, 272387
e Rc system ef monopohes for sale of salt in the Punjab. 288297
—— Re treatment of political prisoners. . e e . 371- 396

Re trimmers, stokers and children employ ed at aea. . . . 847—348
—— Re weekly rest day in commercial establishments. ‘. o ol 8438—349
° y
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"RESOLY'TION (8)—concld.
Motion for postponement of the —— Re Prime Minister’s speech on the
political future of India and the Indian Civil Service frtom 6th to 7th
¢ September 1922. :
Buling Re moving of an amendment to a —— when the mover of the
smendment desires to speak on the original-——-also.
A‘\.C @ \
I .
RETIREMENT— ¢ .
See “ Surplus British Officers.*’

RETRENCHMENT? COMMITTEE, INCHCAPE— .
See * Simla, Exodus to.”

REVENUE AND AGRICULTURE DEPARTMENT—
Election of members of the Council of State to the Panel of Standing
Advisory Committee attached to fhe —.

ReveNUR AND EXPENDITURE -
Question Re. progress of —— as compared with budget estimates .

REevoruTioN—
Queatlion Re alleged payment of 7 million roubles for fostering — in
India. :

Rice— i
Question Re export of — . . . . . . . o

Roap (8)— .
Question Re improvement of —— and Railways in North-West Frontier |
Province.

ROCKFELLER FOUNDATION SCHOLARSHIPS —
See « Scholarship (s). ” :

RuLire ‘8)—
«— by President disallowing a %uestion reflecting on the conduct of
business in the Legislative Assembly.
—— by ! resident disallowing a frivolous request for a Division . .

—— by President Re moving of an amendment to a Resolution when the !
mover of the amendment desires to speak on the original Resolution |
also. ‘

91, 94--95

406

130—-1381

21

132

864

236—237

. 387
91, 94—95

.—— by President Re practice of sending in amendments to Bills with ?192, 416—417

insufficient notice.

"—— by Presidont Re practice of interrupting Henourable Members when ’ 154, 411, 417

they are speaking. 4

—— by President Re procedure in regard to Bills which Governor |
General has certified under Section 67 B of the Guvernment of Indis |
Act.

—— by President Re procedure te be adopted when the other House | *
e

pass & motipn recommitting a Bill to the Joint Committee.
—— by President Ke proper time for the putting of supplementary
questions. ¢

,439—148

172
38
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SALT~— !
Question Re sale of —— under the agency system in Northern India .
Resolution Re system of monopolies for sale of —— in the Punjab >288—267
Question Re transfer of control of —— operations in Bihar and Orissa 132
to the Local Government. '
¥ Y09
SAL'I’ AGENTS — > . %
Question K¢ —- in the Punjab . O e, o 289
Question Re introduction of new system of —_ . . . . 229
SaMaLDAs, THE HONOURABLE ME. LALUBHAI~— i
Congratulations on the Honourable Sir Ahmedthamby Maricair's ' 64
Knighthood.
Election of —— to the Panel of Standing Advisory Committee attached 406
to the Department of Education and Health. 055266
HLEES

Hindua Ceremonial Emoluments Bill . . .

Indian States (Protection against Dlsaﬂ’ectlon) Bil . 504. 506, 520

Moltlon thla;t a Joint Comnittee should usually not consist of more than lk 201—202
4 Members.

Negotiable Instruments (Amendment) Bill f 430
NoBmlllnatxon of = to the Joint Committee on the Cotton Tra.nsport 444
111, i
Nomination of —— to the Joint Committée on the Indian Boilers Bill ! 200
Nomination of —— to the Joint Committee on the Indian Mines | 431
(Amendment) Bill. !
Procedure in regard to Bills which Governor General has certified under | 441

Section 67 B of the Government of India Act.
Resolution Re amendment of Land Acquisition Act so as to make any |  453—464
Government notification to acquire land for a public purpose subject -

to be questioned in a Civil Court. .
Resolution Re Colony-returned Indians 152—163
Resolution Re conditions of life and complaint of industrial and agncul- 64—56

tural Indian labourers.
Resolution Re Prime Minister'’s speech on the political future of India ' 109 -112

and the Indian Civil Service. ;
Resolution Re recruitment and training of probationers for the Indian .  317-—321

Forest Service.
Resolution Re separation of the accounts of the Combined Post and 273--275

Telegraph Offices.

Resolution Re sy-tem of monopolies for sale of salt in the Punjab . 206, 297
Resolution Re treatment of political prisomers . . . . . 371--3:5,
i 393-3'4,
: 396
Transfer of Ships Restriction (Repealing) Bill . . . . . 475

See “ Questions and Answers. ” |
. i
Sarva, THE HoNoURABLE Rao Bamapur B. N.—
Resolution Re amendment of Land Acquisition Act so as to make any 449—453, 455
Government Notification to acquire land for a public purpose subject | I

to b¢ quentioned in a Civil Court. ‘
Resolutlon Re Colony-returned Indians . . . . . . 145-—151,

_ 1656 156
Reso]u.aon Re improvement of the breed and number of mllch und 340—343
agricultural cattle.
Resolution Re recruitment and training of probationers for the Indian ; ! 305—314,
Forest Service. . | 322-323
® | 320333
’ »




SapMé; TaE HoNousABLE Rao Bamapur B. N.—concld. .

Resolution Re separation of the accounts «f the Cumlined Pos: and
. Telegraph Offices.

.

Sasre1, TR R16ET HONOURABLE SRINIVASA—
Quﬁstlon Rg cost and results of the mission of —— to Australia and
ow Zealaml.

‘

SCHOLARSHIP (| s)—- ’ ‘

Question Rc —" for scientifie and technical rescarch under the will
of Colonel C. H. Bedford, I.M.S.

Question Re Rockfeller Foundation —— set aside for Indian Medical
graduates,

ScHOOL(8)=~
Ses “ Educational Institutions.”

SEA—
Resolution Re trimmers, stokers and children employed at =

SECRETARIAT— '
&ee ““ Government of India’. !

.

SEssioN 1N NovEMBER 1922—
Decision of the President not to hold a— . . . ol
SETENA, THE HoNouraBLE MR. PHIROZE C.—
Code of Criminal Procedure (Amendment) Bill .
Election of - — to the Panel of Standing Advisory Committee attached
to the Departments of Commerce and Tndustries.

Election of —— to the Panel of Standing Advisory Committee attached
to the Home Department.

Hindu Ceremonial Emoluments Bill .

Motion that a Joint Committee should usually not comsist of more than
14 Members.

Nomination of —— to the Joint Committee on the Workmen’s Compen-
eation Bill.

Notice of Motion for Adjournment to discues the situation arising out of
the Prime Minister's spcech Re political future of India and the
Indian Civil Service.

President’s announcement Re absence of —— at the meeting of the
Council of State held on 11th September 1922,

Resolution Re amendment of Electoral Rules . ’

Resolution Re Prime Minister’s speech on the pohtacal future of Indm
and the Indian Civil Service.

Resolution Ke recruitment and training of probationers for the Indian
Forest Service

-

PaGcE
163—167,
285—287
28—30
12
234
347—348
371

185—186
405

405

261
201

204
39

125

2064
7176

297—303,
326—329

Resolution Re reduction of numbers of Ministers in Govelnms provinces 41—45,51—

and of Members of Governors’ Executive Councils.
Resolution Re treatment of pohtlcal prisoners
See “ Questions and Answers.”

. . . .

SHAFI, THE HoNoURABLE MI1AN Si2 MUHAMMAD—

Announcement Reeofficial business for tho meetings on 7th and 13th .
September 1922,

Announcement Re official business for the meeting on the 18th Septem-
ber 1922. . «

52
387—389

<
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o
Smeav1, TaEe HoNouraBLE NIAN S18 MUBAMMAD—concld,
Anncuncement Re officigl business for the meeting on the 23rd Septem- f 3.99
ber 922 o
Coie of Cnmmul Procedure (Amendment Bill . . . 181—182, f84
Hindu Ceremonial Emo'uments Bill . e . . i 268 264
. Indian Museum (Amendment) Bill . . @, 6426 238
Indian States (Protection against l)lsa,ffectlon) Bnll . e v e t 490——18 402,
; 518--519
Statement laid on tha table Re number of collevoa and schools which 39—40
have disaffiliated them-elves from Universities and number of students |
in such institutions at time of disaffiliation.
Transfer of Ships Restriction (Repealing) Bill . . . . . 473
SHOREKOT RAILWAY STATION — 5
Question Re provision of sheds at —— on North Western Railway o 361

Stura, Exopus To—
Question Rereference to the Inchcape Retrenchment Committes of the 267
question of doing away with the annual — .

SmitH, TER HoNovrABLE Mr. H. M.—
8ee “ Moncrieff Smith, The Honourable Mr. H."”

SoNE BRIDGE—

Question Re —— at Koilwar on East Indian Railway . . . 132
SouTH INDIAN RaILwAy—

Question Re Indian Engineers on — ., . . . . 18—19
SPEECH -

See “ Prime Minister's—.
8Ses “Viceroy, His Excellency the ".

SPIRIT—
See “ Motor =— ",

STAFF SELECTION BoARD—
8ee “ Muhammadan(s) *'.

STANDING ApvisorYy COMMITTEE(S)—
Motion for the election to Panels of —— tc be attached to certain 264—265
Departments of the Government of India.
Fixing of days for receiving of nominations and for holding of electlon 260
to Panels of —
Election to Panels of —— attached to certain Departments of thel 398—399
Government of India.
Announcement Re results of election to Panels of — attached to! 4056—406
certain Departments of the Government of India. !
hd . 0 :
STANDING ORDERS, AMENDMENT OF~—- |
Motion, to take into consideration the Report of Select Commlttee on 396=23897

proposed —
Motion adopted . . 0 . 398
Motion to pass the — as ploposed bv Select Committee . B . 398
Motion adopted . . . . . v . 398
» ) o ®
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STATEMENT(S) La1D ON THE TABLE — - o
——— Re number of colleges and schools which have duﬁﬁhated them- ‘ 39—40
4 selves from Universities and number of students in such institutions
at the time of disaffiliation. )
—— Re number of officers in the Indian and Provincial Civil Services 437
(«®~ Re puschases of materials for Indian Railways from British firms . | 272
=~ Re treaty arrangements involving fiscal obligations . b 387371
SrarTes — ‘ i
See “ Indian—— (Protection against Disaffection) Bill.”
SraTIsTICS — i
Resolution Re collection, compilation and publication of — 1elatmg 4656—471
to the economic, social and constitutional progress of India.
STOKER(8)—
Resolution Re trimwers and ~=-~ and children employed at sea . . 847 348
Srorva—
Question Re purchase of — for India . . . . . 20
STUuDRNT(8) — : i
Question Re Muhammadan — who have left schools and colleges and | 235--236
Government employees who have resigned their appointments in the |
service of Central Government on account of non-co-operation.
8ee * Educational Institutions.”
SugaBIR SiNHA, THE HONOURABLE LaLa—"
Code of Criminal Procedure (Amendment) Bill . 188
+ Disallowance of a question notice of which was given by — reﬁectmg 236—287
on the conduct of business in the Legislative Assembl . -
Election of —— to the Panel of Standing Advisory Committee attached 406
to the Department of Revenue and Agriculture.
Hindu Ceremonial Emoluments Bill . . . . . 260
Police (Incitement to Disatlection) Bill . . . . . . 419—420422,
*Resolution Re amendment of Electoral Rules . 264
Resolution Re amendment of Land Acquisition Act so as to make any 445— 447,
Government Notification to acquire land for a public purpose subject 456
to be questioned in a Civil Court.
Resolution Re Colony-returned Indians . 144—1456
Resolution Re improvement of the breed and number of milch and agrl- 334 336,
cultural cattle 343 - 844
Resolution Re recruitment and trainirg of probationers for the Indian 323—324
Forest Service.
Resolution Re system of monopolies for sale of salt in the Punjab 294 —295
8See “ Questions and Answers.”
SUKRUR BARRAGE —
Question Be —~ Project . . . . v . 351
N «
" SUPPLEMENTARY QUESTIONS —
Raling by President Re proper time for the putting of — . 88
SureLUs BrITisE QrFIcERS—
Question ‘Be retirement uf —— in the Indian Ar my . . . . 62

<




SugPLUS StoRES— .
Question Re sale of —e~ . N . . . '

Tex CHAxD, THE HONOURABLE DIwaN—
Nomination of —— to the @Joint Committee on the Cantonmgnts
(House-Accommodation' Amendment Bill. R
Nomination of —— to the Joint Committee, on the Indian MMes
*

(Amendmen*) Bill. . X
Nomination of — to the Joint Committee on the Workmen’s Com-
pensation Bill.

TELEGRAPH OFFICE'S)—
Resolution Re separation of the accounts of the Combined Post and ——

TBLEPHONRIS) —
See ““ Bengal —— Company.”

TERRITORIAL FoORCE, INDIAN —
Question ke advisory committees for the —— . . . ’ .
Question Re progiess of establishment of ——— . . . .
See “ University Training Corps.”

TroMP:oN, THR HoroURABLE MR. J. P.—
Indian Extradition (Amendment) Bill . . . . . N

Indian States i Protection against Disaffection). Bill . . . .
Qath of office . . . . . . . . .
Procedure in regard to Bills which Governor General has certified , under

Section 67 B of the Government of India Act.

TirHoOT STATE RATLWAY—

Questiou Re management of the — . ' . . . .
TraDE CoMMISSIONER —

Question Re appointment of a ~— for France at Calcutta . . .

Question Ke appointment of a — for India in France . .
TRANSFER— .

—— of a Government Press Piece-worker from Simla to Delhi

TrANsFER OF SHIPs REsTRICTION (REPEALING) BILL -
Laid on the table as passed by the Legislative Assembly

Motion to take into consideration . . . . .
Taken into consideration . . . . . s . .
Passed , . . . . . . . . . .

TRANePQRT AND CoMMUNICATIONS, PORTFOLIO FOR— .
Question ¥e proposed —— in"the Governor General's Executive Council |

TREATY ABRANGEMENTS— )
Statement laid on the table Re —— involving fiscal obligatioms . .
TriMMER(8) — ¢
o Ses  Stoker(s).” °

Geog 65
431

166—167,
272--287

170—171
63 —64.

64,
237238
477—481,
508 —509,
516

1

. 439,
442—443

129

11--12
12

3b65—356

405
473—476
476
A76

27—28

357--371
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TrooPs, INDIAN— .
See *“ East Africa.” - ¢
UGANDA R‘AILWAY— j
Questun Re widows’ or orphans’ fund for Indian employees on == ! 134
U:un Hnru' KHAN, Tae HoNOURABLE COLONEL Su—
Cede of Crifhinal Procadure (Amendment) bill . 208
El: ction of —— to the Panl of Standing Advisory Committee attached 406

to the Department of Revenue and Agriculture.
Indian Sta‘es (Protection 2gainst Disaffection' Bill . . . 503—504
Police {incitement to Disaffection) Bill . . . . . . 411413,
‘ 422, 429
Resolution Re amendment of Land Acquisition Act s0 as to make any 454
Government Noti .cation to acquire land for a public purpose subject to :
be questioned in a Civil Court.
Resolution #e Colony-returned Indians . ‘ 146
Resolution Re improvement of the breed and numbsr of milch and’ agn. | 336—338
cultural cattle. ‘

Resolution Re Prime Minister's speech on the political future of ‘India | 956—96
and the Indian Civil Service.

Resolution Re recommendations of the Railway Committee and recon- 458
stitution of Railway Board. : .

Resolution Xe recruitment and training of probationers for the Indian 326—326

Forest Service.
Resolution Re system of monopolies for sale of salt in the Pun]ab . 289--290

Resolution Re treatment of political prisoners . . . . . 381—383
Usivessity TeATNING CORPS— )

Question B: attachment of officers of the —-~ to regular units for 170
instruction.

Question Re pay and allowance of officers of the —— Bombay. 189

* Question Reblanks of, and outfit allowance admissibleto, oﬂicers of the 169

—— Bombay

Question Re rezulations relating to outfit, pay and allowances of officers 170
and men of the —— .

Question Re status of officers and men of the ~— . . . 170

VasupEva, THE HoNouRaBLE Raja V.—
- Indian States (Protection against Disaffection) Bill . . . . 492 —495
) 1

Oath of office . . . . . . . .
Resolution Re Colony- returned Indians . 146—14.6
Kesolution Rereduciion of numbers of Ministers in Governors' provinces 50—51

and of Members of Governors’ Executive Counclls

YViceroy, Hrs ExcmLENCY Tag—

Message of condolence to —- ~ on his mother’s death’ . 199
’\:Iessage from -— thanking the Council for their messaoe of condolence 271
on his mother’s death.

Speech by —— on the inauguration of the third session of the Council of 1-9
State and the Legislative Assembly
See “ Governor General.”

VincexT, THE HoNoURABLE Sik WILLIAM—

Code of Criminal 'tocedure (Amendment) Bill , o e . . 216—218,
‘ ' 224
Indian States (Protection ggainst Disaffection) Bill . . . 497—B502,

[ | 3T
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VisgeNT, THE HoNoUuRABLE Sie WiLLiaAM—coneld.

solution Re Prime Minister’s speech on the political future of India 84—91,
and the Indian Civil Service. »101~102,
. . 121, 123.
Thanking the President and the Council for their appreciation of his . 521
work and for their good wishes on his retirement. N N
)

VIZAGAPATAN— . ° 9 ?

Question Re scheme for development of —— harbour * . . i 22
: i
WacHa, TE HoNouraBLE BI1R DiNsHAW—
M?saghe cf condolence to His Excellency the Viceroy on his mother's 199
eath, : ‘
. l
Motion that a Joint Committee should usually not consist of more thani  202--203
14 Members. !
Nomination of -—— to Panel of Chairmen . . . . 39
Resolution Re Prime Minister’s speech on the political future of India . 115--117
and the Indian Civil Service. ) |
See * Questions and Answers. ”’ |

WacoNg, (RarLwax)— ‘n
See “ Railways.” i

WATERWAYS— "

Question Re —— in India . . . . , . 139

WaziRISTAN—

Question Re expenditure on military occupation of . . 62
Question Re permanent regular occupation of Ladha line in — 61

Winows’ FuNnp—
8¢e “ Uganda Railway. ”

WINTRRTON, EARL— . -
Message from —— thanking the non-official Members of the Council 271

of State for their telegram of welcome on his visit to India.

WIGELESE-~ .
Question 2e —~ connection between India and England . . . ‘_2'0--2'1,
Question Re Indian share of the expenditure on — Scheme . 1.4(3—12‘;
Question Re India’s participation in the Imperial —— Scheme . 125 ~120
Question B2 India’s share in the Imperial — Chain between South 20

Africa, India, Australia and the United Kingdom. . 1
Question Re provision of direct —— communication between India and 126
the United Kingdom. L. .
Question Re provision of the Indian link in the Imperial — Com- 126
munication €cheme.
o . = °

WorkMEN's ,CoMPENSATION BILL-- .

Meés:ge.from the Legislative Assembly to refer the — toa J oint ! 197
Committee. . i : .
Moticn to refer the —— to a Joint Committee " et 200—‘204
Motien adopled . . . . . . . . 5 204
yomination to the Joint Committee . . . .. . ; 204

) = 3
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Paer.
me-un Dix, Tae HoXouRaBLE KHAN DBaBADUR Sa1vap—
Nomination of —— to serve on the Joint Committee on the®Cantonments 63
¢ (House-Accommodation) Amendment Bill.
ZurriQak Ar1 Krax, THE HoNoURABLE Sir—
Lidetion of £— to the Panel of Standing Advisory Committee attached 405
¢o the Department of Bducation and H ealth. i
Election of —— to the Pane)-of Standing Advisory Committec attached 406
to the Home Department. .
Nomination of —— to Panel of Chairmen 39
Presiding -3
Resolution Re conditions of life and complamt of industrial and ac'n- 56
cultural Indian labourers.
o

-

" * 8GP1, Delbi—I— 26 —25-11-22—2,000.
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